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SHRI JYOTIRMOY BOSU (Diamand 

Harbour):  Can enquire into it
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MR.  DEPUTY—SPEAKER:  You

have gone on record.

SHRI MADHU LIMAYE:  You give 
direction to the Minister.

MR. DEPUTY-SPEAKER:  He has
heard you.  I am sure he has  taken 
note of It.
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SHRI JYOTIRMOY BOSU:  He can 
enquire into it. '

MR. DEPUTY-SPEAKER:  I have
gone out of the way to allow you.  you 
have gone on record.  It is not in the 
order paper.  Even so, I have allowed 
you.
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MR.  DEPUTY-SPEAKER;  The 
Minister himself  is here.  He  has 
heard you.

SHRI JYOTIRMOY BOSU:  Sir, the 
President of the Gurdwara Parbhan- 
dhak Committee is taking  out pro. 
cession on 19th May to ventilate the 
grievance that  the Government  is 
interfering With the Sikh community 
religious sites. The charges are very 
serious and the Central Government is 
responsible.  It is necessary that Go
vernment should make a statement.

15.91 hrs.

DEMANDS FOR  GRANTS  (NAGA
LAND), 1975-76

MR.  DEPUTY-SPEAKER:  Now,
we take up the Demands tor Grants 
in respect of the Budget for the State 
of Nagaland for 1975-76.

Demand No. 1—State  Legislature

MR. DEPUTY-SPEAKER:  Motion
moved;

"That  a  sum  not  exceeding 
Rs.  17,25,000 on Revenue Account 
be granted to the President out of 
the Consolidated Fund of th8 State 
of Nagaland to complete the  sum 
necessary  to  defray the  charges 
which  will  come  in  course  of 
payment during the  year  ending 
the 31st day of  March,  1976,  in 
respect of ‘State Legislature".

Demand No. 3—Council of 
Ministers

MR. DEPUTY-SPEAKER:  Motion
moved;

“That  a  sum  nott  exceeding 
Rs. 37,50,000 on Revenue  Account 
be granted to the President out of 
the Consolidated Fund of the State 
of Nagaland to complete the sum 
necessary  to  defray the  charges 
which  will  come  in  course  of 
payment during the  year  ending 
the 31st day of  March,  1976,  in 
respect of ‘Council of Ministers'."

Demand No. 4—Administration or 

Jvsncc

MR. DEPUTY-SPEAKER:  Motion

moved;

"That  a  sum  not  exceeding 
Rs. 10,12,500 on  Revenue Account 

be granted to the President out of 
the Consolidated Fund of the State 

of Nagaland to complete  the  sum 
necessary  to  defray the  charges 
which  will  come  in  course  of

*Movedf With the  recommendation of the President.
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payment during the year ending 
the Slat day of Mardh,  1976, in 
respect  of  Âdministration  of 
Justice1."

Demand No. 5—Elections

MR. DEPUTY-SPEAKER:  Motion

moved;

"That  a  sum  not  exceeding 

Rs. 14,66,300  on  Revenue Account 

be granted to the President out of 
the Consolidated Fund of the State 
of Nagaland to  complete the sum 
necessary  to  defray the  charges 

which  will  come  in  course  of 
payment during the  year  ending 
the 81*t day of  March,  1976,  in 
respect of ‘Elections’.*

Demand No. 6—Land Revfnue 

Stamps and Reoistpation

MR. DEPUTY-SPEAKER-  Motion 

moved;

'That  a  sum  not  exceeding 

Rs. 12,80,500  on  Revenue Account 

be granted to the President out of 
the Consolidated Fund of the State 
of Nagaland to complete  the!  sum 
necessary  to  defray the  charges 
which  will  come  in  course  of 

payment during the  year  ending 
the 31st day of  March,  1976,  in 
respect of ‘Land Revenue  Stamps 
and Registration’.”

Demand No. 7—State  Excise

MR  DEPUTY-SPEAKER:  Motion

anoved;

"That  a  sum  not  exceeding 
Rs. 5,62,500  on Revenue Account 

be granted to the President out of 
the Consolidated Fund of the State 

of Nagaland to complete  thcl  sum 
necessary  to  defray the  charges 

which  will  come  in  course  of 
payment during the  year  ending 

the 31st day of  March,  1976,  in 

Tespect of 'State Excise’."

Daun No. Titx

MR. DEPUTY-SPEAKER:  Kttion

moved;

‘That  a  sum  not  exceeding 

Rs. 4,50,000  on  Revenue Account 

be granted to the President out of 

the Consolidated Fund of th« State 
of Nagaland to complete  tbK  sum 
necessary  to  defray the  charges 

which  will  come  in  course  of 

payment during the  year  ending 
the 31st day of  March,  1976,  in 

respect of 'Saleg Tax’.”

Demand No. 9—Taxbb  on  Vehicles

MR. DEPUTY-SPEAKER:  Motion

moved;

'That  a  sum  not  exceeding 

Rs. 3,45,000  on  Revenue  Account 

be granted to the President out of 
the Consolidated Fund .of tfe»,{£tate 
of Nagaland to complete  the) sum 
necessary  to  defray the  charges 
which  will  come  in  course  of 
payment during the, year  ending 
the 31st day of  March,  1976,  in 

respect of Taxes on Vehicles’”

Demand No. 12—Civil  Secretariat

MR. DEPUTY-SPEAKER:  Motion

moved;

“That  a  sum  not  exceeding 
Rs.  80,25,000 on Revenue Aceount 

be granted to the President out of 
the Consolidated Fund of the State 
of Nagaland to complete  the} sum 
necessary  to  defray the  charges 

which  will  come  in  course  of 
payment during the  year  ending 
the 31st day of  March,  1976,  in 
respect of 'Civil Secretariat’”

Demand pTo. 1&—Disibict  adminis
tration SphSul Weutahs Scheme 

and Trebal Council

MR  DEPUTY-SPEAKER:  Motion

moved;

That  a  sum  not  exceeding 

Rs. 1,26,00,000 on Refrenu* Account
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be granted to the President out of 

the Consolidated Fund of the State 
of Negaland to complete  thej sum 
necessary  to  defray the  charges 

which  will  come  la  course  of 
payment during the  year  ending 
the 3Ut day <rf  March,  1976,  in 
respect of ‘District  Administration 
Special Welfare Scheme and Tribal 
Council’."

Demand No. 14—Treasury and 

Accounts Adminxstbation

MR. DEPUTY-SPEAKER:  Motion

moved;

“That  a  sum  not  exceeding 
Rs. 11,62,500 on Revenue  Account 

be granted to the President out of 
the Consolidated Fund of the State 
of Nagaland to complete  the) sum 
necessary  to, defray th«  charges 

which  will  come  in  course  of 
payment during the  year  ending 
the 31st day of  March, '1976,  in 
respect of ‘Treasury end Accounts 
Administration’."

Demand No.  13—Special Exnann- 
TORE cm MAXNTffNANCE OF  LAW  AND 
Ovam  including  Contribution  ior 

Pensions and Gratuities

MR. DEPUTY-SPEAKER-  Motion 

moved;

"That  a  sum  not  exceeding 
Rs.  61,00,000 on Revenue Account 

be granted to the President out of 
the Consolidated Fund of the State 
Of Nagaland to complete  thc|  sum 
necessary *fo  defray the - charges 
which  will  come  in  course  of 
payment during the  year  ending 
the 31st day of  March,  1976,  in 
respect <a ‘Special expenditure on 

maintenance of law and order in

cluding contribution  for  pensions 
end gratuities'.”

Demand No. 18—VS&use Gcasm

MR. DEPUTY-SPEAKER:  Motion 
moved:

“That  a  sum  not  exceeding 
Rs.  28,12,500 on Revenue Account 

be granted to the President out of 
the Consolidated Fund of the State 
of Nagaland to complete  the)  sum 
necessary  to  defray the  charges 

which  will  come  in  course_ of 
payment during the  year  ending 
the 31st day of  March,  1976,  In 
respect of ‘Village* Guards’.”

Demand No. 17—Civil Police and

Fire Service Unit

MR. DEPUTY-SPEAKER:  Motion

moved:

That  a  sum  not  exceeding
Rs. 3,92,25,000 on Revenue Account 

be granted to the President out of 
the Consolidated Fund of the State 
of Nagaland to complete  thei  sum 
necessary  to  defray the  charges 
which  will  come  in  course  of 
payment during the  year  ending 
the 31st day of  March,  1976,  in 
respect of ‘Civil Police  and  Fire 

Service Unit'.”

Demand (No.  lfr—Jails

MR. DEPUTY-SPEAKER:  Motion

moved;

“That  a  sum  not  exceeding 
Rs. 28,65,000  on Revenue Account 
be granted to the President out wf 
the Consolidated Fund of the State 
of Nagaland to complete  the* sum 
necessary  to  defray the  charges 
which  will  come  in  course  of 
payment during the  year  ending 
the 31st day of  March,  1B76,  in 
respect of ‘Jails’."

Demand No. 19—Stationery and
Printing

MR. DEPUTY-SPEAKER:  Motion

moved-

“That  a  sum  not  exceeding 
Rs. 19,87,500 on  Revenue Account
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be granted to the resident out of 

the ConftbSflatfed Fund of the State 
of Nagaland to complete  thct sum 
necessary  to  defray the  charges 

which  will  come  in  course  of 
payment during the  year  ending 
the 31st day of  March,  1976,  in 

respect of Stationery  and  Print

ing’."

Demand No. t(—Vigilance 
Commission

MR. DEPUTY-SPEAKER:  Motion

moved:

“That  a  sum  not  exceeding 

Rs.  75,000  on  Revenue  Account 

be granted to the President out of 
the Consolidated Fun<t of the State 

of Nagaland to complete  tht(  sum 
necessary  to  defray the  charges 

which  wfll  come  in  course  of 
payment during the  year  ending 
the 31st day of  March,  1976,  in 
respect of ‘Vigilance Commission’.”

Demand No 21—Workshop  Organi

sation

MR. DEPUTY-SPEAKER:  Motion
moved;

“That  a  sum  not  exceeding 
Rs. 12,37,500 on  Revenue Account 

be granted to !he President out of 
the Consolidated Fund of the State 
cf Nagaland to complete  the  sum 
necessary  to  defray the  charges 

which  will  come  in  course  of 
payment during the  year  ending 
the 31s1̂day of  March,  1976,  in, 
respect  of  ‘Workshop  Organisa
tion’.”

Demand No. tt—Nagaland Houses

MR. DEPUTY-SPEAKER:  Motion

moved;

‘That  a  sum  not  exceeding 
Rs. 4,65,000 on  Revenue  Account 
be granted to the President out of 

the Consolidated Fund of the State 
7f Nagaland to complete  thel sum

Aecetitey  to  defray the  charges 

which  will  come  In  course  of 

payment during the  year  ending 
the 31dt day of  March,  1976,  in 
respect of ‘Nagaland Houses’.”

Demand No. 23-~AfiMmsnufsvs 
Tiumm Iiwrmrra

MR. DEPUTY-SPEAKER:  Motion

moved;

“That  a  sum  not  exceeding 

Rs.  4,12,500 on  Revenue Account 

be granted to the President out of 
the Consolidated Fund of the State 
of Nagaland to complete  the  sum 
necessary  to  defray the  chaFgfs 

which  will  come  in  course  of 
payment during the  year  ending 
the 31st day of  March,  1976,  in 

respect of 'Administrative Training 
Institute’.”

Demand No. 24—State Lotteries

MR. DEPUTY-SPEAKER:  Motion

moved;

“That  a  sum  not  exceeding 
Rs. 6,78,800  on Revenue Account 

be granted to the President out of 

the Consolidated Fund of the State 
of Nagaland to complete1  the!  sum 
necessary  to  defray the  charges 

which  will  come  in  coarse  of 
payment during the  year  ending 
the 31st day of  March,  1976,  ir* 
respect of ‘State Lotteries’.”

Demand No. 25—Pensions and other 

Retirement Benefits

MR  DEPUTY-SPEAKER:  Motion 

moved;

“That  a  sum  not  exceeding 
Rs. 4,23,000  on Revenue Account 

be granted to the President out of 
the Consolidated Fund of the State 
of Nagaland to complete  thê sum 
necessary  to  defray the  Charges 

which  will  come  in  course  of 
payment during fee  year  ending 
the 31st day of  March,  1976,  in. 

respect of Tensions and otfce* 
tirement Benefits’.”



0*9 om.mmland) VAISAKHA 18, 1887 (SAKA) D.O. (IfagaUmd) 290
I87&-78 1875*76

Dhmasb No. fltM&romioM1 

MB. DEPUTY-SPEAKER:  Motion
Moved;

*That  a  sum  not  exceeding 
Rs. 8)98,83,500  on Revenue Account 

be granted to the President out of 
the Consolidated Fund of the State 

of Nagaland to complete the sum 
necessary to  defray the charges 

which will come in course of pay* 
jwent during the year ending the 

31st day of March, 1976, in respect 
of 'Education'.”

Demand No. 27—Art and Cutxtnm 
and Gazetteers Unit 

MR  DEPUTY-SPEAKER:  Motion
moved;

“That  a  sum  not  exceeding 
Rs. 8,18,700  on Revenue Account 
be granted to the President out of 

the Consolidated Fund of the State 
of Nagaland to complete  the*  sum 
necessary  to  defray the  charges 
which  will  come  in  course  of 
payment during the  year  ending 
the 31st day of  March,  1976,  in 
respect of 'Art and Culture  and 
Gazetteers Unit’."

Dsmand No.  28—Medical,  Public
Health and Family Planning 

MR. DEPUTY-SPEAKER:  Motion
moved;

“That  a  sum  not  exceeding 
Rs. 2,30,13,100 on Revenue Account 
be granted to the President out of 
the Consolidated Fund of the State 
of Nagaland to complete  the)  sum 
necessary  tb  defray the  charges 
which  will  come  in  course  of 
payment during the  year  ending 
the 31st day of  March,  1976,  in 
aspect of ^Medical, Public Health 
and Family Planning’.”

BsbtAXD No. ta—Urban DEVELOP
MENT

HR. DEPUTY-SPEAKER:  Motion

ooevwi:

“That  a mm  not  exceeding 

Re. on Revenue Account

la panted to  President out of 
*e Consolidated fund at  State 
et Nagaland to complete  th* sum 

pmnuy  to  detray «be  chtrgw

m ts-ii

which will jccune , in  course  of 
payment during the  year  ending 
the 31st day of  March,  1976, in 
respect of TJrban Development’." 

Demand No. SO—tIwformatiokt, Pub
licity amd Toujosm 

MR. DEPUTY-SPEAKER:  Motion

moved;

'That  a  sum  not  exceeding 
Rs. 24,60,000  on Revenue Account 
be granted to the President out of 
the Consolidated Fund of the State 
of Nagaland to complete  the!  sum 
necessary  to defray the  charges
which  will  come  in  course  of 
payment during the year  ending 
the 31st day of  March,  1976,  in 
reaped} of ‘Information, Publicity 

and Tourism’."

Demand No. 31—Employment 
Exchange 

MR. DEPUTY-SPEAKER:  Motion

moved;

“That  a  sum  not  exceeding 
Rs. 1,61,300  on Reivenue Account 
be granted to the President out of 
the Consolidated Fund of the State 
of Nagaland to complete  the)  sum 
necessary  to defray the  charges

which  will  come  in  course  of 
payment during the  year  ending 
the 31st day of  March,  1976,  m 
respect of ‘Employment Exchange’."

Demand No. 32—Labour 

MR. DEPUTY-SPEAKER:  Motion

moved;

“That  a  sum  not  exceeding 
Rs.  82,300  on Revenue  Account 

be granted to the President out of 
the Consolidated Fund of the State 
of Nagaland to complete the  sum
necessary  to defray th6  charges

which  will  come  in  course  of 
payment during the  year  ending 

the 31st day  of  March,  1976,  in 
respect of ‘Labour*.1’

DEMAND No. 33—Tribal Development 
Buorats Community Projects etc. 

MR. DEPUTY-SPEAKER;  Motion 

wved; Jf

“That  a  sum  not  exceeding 
Rs. Rs. 62,83,000  on Revenue Revenue Account
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be granted to the President out of 

the Consolidated Fund of the State 
of Nagaland to ccwiiplet*  the) Ibm 
necessary  to  defray the  charges 

<wfaich  will  come  in  courrt  of 
payment during the  y$ar  ending 
the 31st day of  March,  1976,  in 
respect  of  Tribal  Development 

Blocks, Community Projects etc.’.”

Demand No. 84—Social Welfare. .

MR  DEPOTY-SPEAKER:  Motion

moved;

“That  a  sum  not  exceeding 
Rs, 26,43,800 on Revenue Account 

be granted to the President out of 

the Consolidated Fund of the State 
of Nagaland to complete  thci  sum 
necessary  to  defray the  charges 

which  will  come  in  course  of 
payment during the  year  ending 
the 31st day of  March,  1976,  in 
respect of ‘Social Welfare’ ”

Demand No.  35—Soldiers,  Sailors 
and Airmens Board

MR  DEPUTY-SPEAKER-  Motion 

moved;

“That  a  sum  not  exceeding 

Rs  48,800  on  Revenue Account 
be granted to the President out of 

the Consolidated Fund of the State 
of Nagaland to complete  thci  sum 
ntcessary  to  defray the  charges 
which  will  come  in  course  of 
payment during the  year  eadtng 
the 31st day of  March,  1976,  m 
respect of  ‘Soldiers,  Sailors  and 

Airmens Board*

Demand No.  36—Social  Security, 

Welfare and Community Services.

MR. DEPUTY-SPEAKER'  Motion 

moved;

“That  a  sum  not  exceeding 
Rs. 8,27,300  on Revenue Account 
be granted to the President out of 
the Consolidated "Fund of the State 

of Nagalhnd to complete  fhtt >*im

necessary to oe&ray  the  charges 

which  will  feftttw of
payment during &e  year  andin* 
the 31st day  of  March, 1976  in 
respect of ‘Social Security, Welfare. 
1ind Community' Services’."  '

Demand No. 37—-Evaluation Unix

MR. DEPUTY-SPEAKER:  Motion 
moved;

“That  a  sum  not  exceeding 

Rs. 1,20,000  on Revenue  Account 
be granted to the President out of 

the Consolidated Fund of the State 
of Nagaland to complete  thci  sum 
necessary  to  defray the  charges 
which  will  come  in  course  of. 

payment during the  year  ending 
the 31st day of  March,  1976,  in 
respect of ‘Evaluation Uiiit’ ”

Demand No 38—Cooperation

MR  DEPUTY-SPEAKER:  Motion

moved;

“That  a  sum  not  exceeding 
Rs  18,60,000 on Revenue Account 
and not exceeding Rs  9,52,500 on 

Capital Account be granted to the 
President out of the Consolidated 

Fund of the State of Nagaland to 
complete the sum necessary to de
fray the charges which will come 
in course of payment during the 
year ending of the 31st  day  of 
March, 1976, m respect of ‘Coope
ration’ ”

Demand No. 39—Statistics

MR.  DEPUTY-SPEAKER:  Motion 
moved:

"That  a  sum  not  exceeding 
Rs. 10,87,500 on Revenue Account 
be granted to the president out of 

the Consolidated Fund of the State 
of Nagaland to complete the sum 
necessary  to  defray the charges 
which will come in course of pay

ment during the year ending the 
81st day <4 Hsnfe, 1076, in rennet 
of ‘Statist}©*’  ̂ ■
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IDxmand No. 40—Wjebjwi it Msasom

MR.  DEPUTY-SPXAXEt:  Motion 

anoved:

“That  a  aum  not  exceeding 
Rs. 2,78,800 am Revenue Account 
be granted to the President out o£ 
the Consolidated Fund at the State 
of Nagaland to complete the sum 
necessary  to  defray  the  charges 
which wlQ come in course of pay
ment during the year ending the 
Slst day of March, 1676, in respect 
of ‘Weights and Measures*.**

"Demand No  41—Supply  Office  at 
Calcutta

MR.  DEPUTY-SPEAKER:  Motion 
moved:

“That  a  sum  not  exceeding 
Rs  1,32,800 on Revenue Account 

be granted to t&e President out of 
the Consolidated Fund of the State 
of Nagaland to complete the sum 
necessary  to  defray  the  charges 
which will come in course of pay
ment during the year ending the 
Slst day of March, 1076, in respect 
of ‘Supply Office at Calcutta’"

Demand No. 42—Agriculture, Minor 
Irrigation, Fisheries, sic.

MH  DEPUTY-SPEAKER:  Motion 
moved:

"That  a  sum  not  exceeding 
Rs 1,68,26,400 on Revenue Account 
he granted to the President out of 
the Consolidated Fund of the State 
at Nagalatfd to complete the sum 
necessary  to  defray  the  charges 
which will come in course of pay
ment during the year ending the 

Slst day of March, 1976, in respect 
of ‘Agriculture, Minor  Irrigation, 
Fisheries, etc.'.”

tteMAm> No. 43—Soil Conservation 

MR.  DEPUTY-SPEAKER:  Motion

Wvad;

That  a sum  not  exceedingsum  not  exceeding 
Its. tm Itymnue AccountIts. tm Itymnue Account

W iSAKA)

be granted to the President oigt of 
the Consolidated Fund of the State 
of Nagaland to complete tfae sum 
necessary  to  defray  the  charges 

whiai wilT come in course of pay
ment during the year ending the 
Slst day of March, 1870, in respect 
of ‘Soil Conservation'."

Demand No. 44—Gbain Sum.* 
SCHEMS

MR.  DEPUTY-SPEAKER:  Motion 

moved:

That  a  sum  not  exceeding 
Rs. 40,12,500 on Revenue Account 
and not exceeding Rs. 2,25, 00,000 

on Capital Account he granted to 
tlhe President out of the Consoli
dated Fund of the State of Nagaland 
to complete the sum necessary to 
defray the charges which will come: 
in com sc  of  payment during the 
year ending the 31st day of March, 
1976, in respect of 'Grain Supply 
Scheme'/'

Demand No 45—Animal Husbandry 
and Dairy Development

MR  DEPUTY-SPEAKER:  Motion 
moved:

“That  a  sum  not  exceeding 
Rs. 80,49,800 on Revenue Account 
and  not  exceeding  Rs.  1,05,000 

on Capital Account be granted to 
the President out of the Consoli
dated Fund of the State of Nagaland 
to complete the sum necessary to 
defray the charges which will come 
in course  of  payment during the 
year ending the Slst day of March, 
1978, in respect  of  'Animal Hus
bandry and Daisy Development’.’'

Demand No. 46—Forest

MR. DEPUTY-SPEAKER:  Motion

moved:

That  a  sum  not  exceeding 
Rs. 59,92,500 on Revenue Account 
be granted to the President out of 

the Consolidated Fund of tbs $*!•
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of Nagaland to complete the sum 
necessary  to  defray  the , charges 

whidh will come in course of pay
ment during the year ending the 
81st day of March, 1976, In respect 
of Torest'.”

Demand  No.  47—Industries

MR.  DEPUTY-SPEAKER:  Motion 
moved:

“That  a  sum  not  exceeding 
Rs. 41,02,500 on Revenue Account 
and not exceeding Rs. 1,66,87,500 

on Capital Account be granted to 
the President out of the Consoli
dated Fund of the State of Nagaland 
to complete the sum necessary to 
defray the charges which will come 

in course  of  payment during the 
year ending the 31st day of March, 
1976, in respect of 'Industries’/’

Demand No. 48—Mineral  Develop
ment

MR.  DEPUTY-SPEAKER:  Motion 
moved:

"That  a  sum  not  exceeding 
Rs. 18,93,800 on Revenue Account 

be granted to the President out of 
the Consolidated Fund of the State 
of Nagaland to complete the sum 
necessary  to  defray  the  charges 
which will come in course of pay
ment during the year ending the 

Slst day of March, 1876, in respect 
of ‘Mineral Development'."

DsMARb No. 49—Power Projects

MR.  DEPUTY-SPEAKER:  Motion 
moved:

"That  a  sum  not  exceeding 
Rs. 2,13,23,300 on Revenue Account 
and not exceeding Rs.  1,19,44,900 

on Capital Account be granted to 
the President out of the Consoli
dated Fund of the State of Nagaland 
to complete the sum necessary to 

defray tfte charges which win come

in course  of  payment during the 
year ending the 31st day &1 March, 

1976, in respect of ‘Power Projects’.*

Demand No. 50—Road Transport

MR,  DEPUTY-SPEAKER:  Motion 

moved:

“That  a  sum  not  exceeding 

Rs. 47,25,000 on Revenue  Account 
and  not  exceeding  Rs.  26,25,000 

on Capital Account be granted to 
the President out of the Consoli

dated Fund of the State of Nagaland 
to complete the sum necessary to 
defray the charges which will come 

in course  of  payment during the 
year ending the 31st day of March, 
1976, in respect of ‘Road Transport’.’*

Demand No. el—Financial Corpoha- 
tionCell

MR.  DEPUTY-SPEAKER:  Motion 

moved:

"That  a  sum  not  exceeding 
Rs. 3,75,000 on Revenue  Account 

be granted to the President out of 

the Consolidated Fund of the State 
of Nagaland to complete the sum 

necessary  to  defray  the  charges 
which wiircome in course of pay
ment during the year ending the 

31st day of March, 1976, in respect 
of ‘Financial Corporation Cell’."

Demand No. et—Housing Loans and- 
Loans to Government  Servants

MR.  DEPUTY-SPEAKER:  Motion 

moved:

‘That  a  sum  not  exceeding 
Rs. 58,50,000  on  Capital Account 
be granted to the President out of 

the Consolidated Fund of the State 
of Nagaland to complete the sunt 

necessary  to defray the  charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1976, In respect 
of 'Housing  Loans and  Loans to* 
Government Servants'."
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IJwmaj©  No.  oa—Public  Works, 

Hotrsmo, R6ad ahd Bridge 
MR.  DEPUTY -"SPEAKER:  Motion 

moved:

‘‘That  a  sum  not  exceeding 
Rs. 13,63,88,500 on Revenue Account 
and not exceeding Rs. 3,31,98,800 

<on Capital Account be granted to 
the President out of the Consoli
dated Fund of the State of Nagaland 
to complete the sum necessary to 

defray the charges which will come 
in course  of  payment during the 
year ending the 31st day of March, 
1976, in respect of Tublic Works, 
Housing, Road and Bridge’.” 

Demand No. er~Functional  Build

ings  AND  OTHER  DEVELOPMENTAL 

Schemes

MR.  DEPUTY-SPEAKER:  Motion 
moved:

"That  a  sum  not  exceeding 
Rs. 1,17,25,100 on Capital Account 
be granted to the President out of 
the Consolidated Fund of the State 
of Nagaland to complete the sum 
necessary  to  defray  the  charges 

which will come in course of pay
ment during the year ending the 
Slst day of March, 1976, in respect 
of ‘Functional Buildings and other 
Development Schemes’.”
Demand No 55—Water Supply 

Schemes

MR.  DEPUTY-SPEAKER:  Motion 

moved:

"That  a  sum  not  exceeding 
Rs. 75,98,900 on Revenue Account 
and  not  exceeding  Rs.  78,75,000 
on Capital Account be granted to 
the President out of the Consoli
dated Fund of the State of Nagaland 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the Slst day of March, 
1976, 1976, in respect of 'Water Supply 
Schemes’."

SHRI DASARATHA DEB (Tripura 
East): Sir, this budget for Nagaland 

would have been piased by the Naga
land Legislative Assembly had Presi
dent’s rule been not imposed there. 
How How this budget cane in this House House 1 
Tb* N*ala&d AaeemWy hed  bees N*ala&d AaeemWy hed  bees

toppled with the help of the security 
forces. Mr. Vizol himself complained 
that  six  of  his  MLAs  had  been 

kidnapped  by  security  forces  and' 
thereby the majority has been re-’ 

duced.  This allegation  was  neither * 
contradicted by the Army chief there- 
nor  by  the  Central Government. 
There is a feeling that Centre -the 
Army  would  not  have darad to 
kidnap the six MLAs belonging to the 
United Democratic Frant Government, 
The Chief Minister, Mr. Vizol;  was 
himself helpess in this matter because 
behind this incidence there was a 
strong hand from the Centre and the 
Army.  We have to realise that the 
actual power lies in the hands of the 
Central Government and not ‘in the 
hands  of  the  elected  Government 
there.

I have  already  spoken on other 
occasions in this House as to how tills 
Vizol Government was toppled.  Now, 
after the fall of this  Ministry the 
NNO  Government was installed and 
everybody  knew that it was at the 
instance of the Centre. Sir, there was ’ 
a meeting at  Shillong  between the 
leaders of  Congress and  NNO.  jn- 
that meeting they would have hatched 
the conspiracy to  bring  down this 
Vizol Ministry and only after a *few 
days this kidnappfng took place and 
the Ministry had fallen.  Everybody 
knew that the NNO  Ministry  was 
weak  and it has no  grass-roots in 
Nagaland.  The NNO  Ministry had 
fallen within ten  days aftei* assum
ing power.  Now,  immediately after 
the NNO Ministry had fallen the lea
der of UDF, Mr. Vizol, claimed hat he 
has regained the majority in 'the Aft* 
sembly but the Central Government 
did not wait to test the majority in 
the Assembly and did not give anjy 
chance to Mr, Vizol to form a a Minir 
try.  Very hastily the President’s rule 
was imposed  because this President's 
Rule may give dividends to the party 
in power at the Centre.  This is how 
things are  developing In Nagaland. 
Sir, the thing ts, the  Assembly was 
not dissolved.  It is being kept alive.
If the Assembly is dissolved, electionsIf the Assembly is dissolved, elections 
nay nay take place.  I am a*»ld flaiplace.  I am a*»ld flai



a# m kiiv m   b.a. m

1875-76 m m   >%

ftrtûed to death by Security 
races.

fMr Daaaratha Deb]

Govemmsnt might have a Ceding tha* 
it fresh elections take place, (be result 
may not be convenient to the party 
In power in the Centre.  That is why 
they want to keep tbe Assembly alive 
without having any Ministry.

Sir, on the previous occasion alio, Z 
said that the UDF Government was 
pressing the Government of India for 
hsvkfg negotiations, for having a dia
logue, with this Naga Peace Council 
which according to the  Government 
, of India came m tbe way of its own 
strong arm dealings  with the Naga 
underground.  But, the  misery was 
that Government could hardly touch 
the hair of the socalied  underground 
Nagas.  But, in tbe name of fighting 
against the  underground Nagas, the 
law-abiding  Nagas, wbo did not go 
underground, are subjected to terro
rism, torture, atrocities and what not. 
Th«  other day, the  Member from 
Nagaland raised this  question under 
Buie 377 and he has complained that 
atrocities are being committed by the 
Security  Forces there.  Here, Sir, I 
would like to quote from the Economic 
and Political Weekly, April 26, 1975.

"Murder in Rangapahar 

The overthrow of the Vizol Mima- 
try seems to have provided a 
wonderful opportunity for the 
army and bureaucratic estab
lishments in Kohima to renew 
their war on the Naga people 
with  increased  vigour and 
ruthlessness.  As long as the 
UDF was nominally in power, 
the army terror was at least 
not  quite so  blatant.  But 
direct  Central rule has been 
inaugurated as it weie, with 
a case of most brutal torture 
and murder that has shocked 
and angered all the Naga peo
ple.  The  story, as reported 
in the  Kohima  paper, Ura 
Mail {April 9, 1975).

“Mr Doahu Angami of Cbe- 
ttema village, who was ap
pointed  by the  Nagaland 
peace Council a ism months 
Ago ag {heir Hp{Mn  I****! 
with  the  underground to 

initiate  peace  talks,  was

wag arrested from his house 
at 1.00 am. on April 4.  The- 
Security  Force8  starter- 
besting and kicking him on- 

the spot  Later, his hand* 

were bound with ropes and 
he was  rolled  down the
rugged steps in the villaga 
He was then taken to the 
jungle  nearby and beaten 
with  clubs and rifle butte 
and later on taken to tbe 
BSF  camp below tbe vil
lage  He was taken to the 
camp school for the night. 
On the way, people saw him 
crawling  the 6  inch-high
steps to  reach  the school
building.  He was held in*
communicado and was later 
on  taken to  Rangapahar 
army camp  There he was 
tortured again ana electric 
shock  treatment  was ap
plied. On Monday, his death 

was announcptf and a post
mortem was conducted at 
dimapur Civil Hospital The 

post-mortem  report?  is 
awaited  but  there  were 

signs of torture and electric 
shocks all over the body in
cluding his ears and private 
parts  There was blood  in 
his earg and nostrils  and 
bayonet marks on his but
tocks  The  pupil  in  the 
right eye wag either taken 
out!  or  punctured  There 
was also a big black mark 
on the right side  of  the 
belly ”

This i8 not an isolated case.  Day in 
and day out, we read In the paper* 
that all sorts of atrocities are being 
committed by the Army  personnel 
Women  were raped,  tortured and 
murdered,  All these things are taking 
place.  Very recently, we had a report 
that even hot things ere being inject" 
*a into the private parti of women. 
These things are taking place.

Bex this Government la now wtgnfr .Bex this Government la now wtgnfr . 
lying  these  activities of the Nagalying  these  activities of the Naga 
labels ao as to keep tbe labels ao as to keep tbe mm&am
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iftv» and and to continue their torture inin 
Ifeat Ifeat part of ,the  country. This This be
haviour cannot  be tolerate by anyany 
sensible mm or any freedom-loving 
people. people. This Government must realise 
what has been taking place in Naga
land land , In the last 28 years, there hashas 
practically been no civil administra
tion there.  The actual power is is In 
the hands of the army.  They are the 
de facto  rulers of that part of the 
country,  The Government must realise 
that people cannot be ruled by the 
acmy; they must be ruled in a demo
cratic way.  But the Naga people are 
being denied this civil rule.

We must know that the Naga people 
have got their strong sentiments. They 
have got their strong  sentiment of 
ifj.dependance.  You may or may not 
agree, but it is there.  We have to res
pect their  sentiments and see bow 
best that right is to be given to the 
Naga people,  because we have seen 
that by bullets, by  military means, 
you cannot suppress a people.  Viet
nam has shown the path.  Even the 
strong American armed forces could 
not rule South East  Asia for ever. 
They had to  vacate,  At the same 
time, we make an appeal to the Nags 
people.  We do not subscribe to the 
theory of secession from India.  It Is 
very clearly set out in our line.  At 
the sam«  time, we do not  support 
the Government of India’s  activities 
in suppressing these  people through 
military force, torturing their women, 
murdering the people, looting villages 
and.raping women.  That sort of thing 
cannot be supported by any civilised 
people.

Almost all the time we are being 
told that there are some foreign hands 
behind this Naga trouble.  If so. the 
Government of India should deal with 
those foreign people whom they sus
pect are behind this  Naga  trouble. 
Sometime* we are told that Chinese 
hand is there,  The  Chinese  might 
have some independent views regard
ing.̂ ing.̂ Naga problem.  We do not do not ae» 
cept cept that.  We do not say ditto not say ditto to, 

tint. BtA St you know that CUM*St you know that CUM* 
hands are are there, you you have to to deal
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with the Chinese with the Chinese people a»d not witha»d not with 
the the law-abiding Naga people.  If Naga people.  If Awe* 
it some it some other foreign hand, you haveforeign hand, you have 
to to deal with those people.  But people.  But in thethe 
name of curbing  foreign hands endend 
foreign  activities there, you cannot 
suppress the Naga people who are law 
abiding anyway. That is why I appeal 
to the Government of India India that they 
should reconsider  their attitude and 
activities regarding the Naga people 
and and they must must respect the people 
there.

Regarding  the trouble  which has 
been created in Nagaland  is not ofof 
foreign origin.  It wag  created by 
the 'Government of  India first  At 
early as 1949, there was  no demand 
tor secession.  When Sir Akbar Hy- 

dari was the Governor, the Naga P4°" 
pie went to him and  some sort ofof 
disussion was there. At  that time, 
one  of their demands  was that the 
Naga people agree to remain  in the 
Indian Union for  ten years.  At that 
time, they demanded only statehood, 
a separate Nagaland, and if they were 
satisfied with that, they would remain 
for ever; if they were not  satisfied, 
they might be given the right to reo
pen the question of the  right of se
cession.  That was their  deman̂ In 
1949.  It  was the  Government ofof 
India which refused to talk with the 
representatives who came to Delhi at 
the time and It was the behaviour ofof 
the Government which forced the Naga 
people to take a  wrong course and 
the Central  Government is partially 
responsible for it.  Whatever may be 
the past,  it is time that  peace was 
restored in Nagaland.  The funniest 
part is this.  The  vizol Ministry i» 
trying to have some  sort of negntiar 
tions and  dialogue with  the under
ground Nagas but that bad been  re
jected by the Government ofof 
If this attitude continues  I think we 
will not be helping in the solution of 
the problem In that part of the count* 
ry, because by mere military power 
you eannot solve a national problem 
It is a part of the national problem.a part of the national problem. 
They havt got « distinct got « distinct history, lan
guage 

lan
guage and culture  They have have got 
their their strong national sentiment.  Yocnational sentiment.  Yoc
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bave created  Nagaland after  much 
killing  and bloodshed;  you did  so 

when you raised that gome sort  of 
a right has to be given to the Nagas.

It is good.  But at the same time, why 
not the entire civil responsibility be 
given to tbe  Council  of  Ministers. 

Why are you keeping  the  military 
authorities over the head of the elec
ted Government  there?  Secondly, 

so many complaints of atrocities  by 
the army are there  Have you ever 

enquired into them? The hon Member 
from there complained in this House 
but the Minister did not consider ever 
to make a statement  in this  House 

clarifying the position.
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A major part of this  Budget  is 

meant for civil and military admmir 
tration,  police  and  other  things. 

There is left much less money  for 
the development of that  area  The 

expenditure on maintenance of law 
and order lg Rs  51  lakhs,  village 
guards Rs. 28,12,500; civil police  Rs.
3,92,25,000 <and it goes  on like that. 
Thft total comes  to Re.  4,20,37,500. 
Jfou are not interested in developing 
this backward area; you are interes 
ted m suppression thepeople  in that 
area, m the name of maintenance  of 
faw and order.  The Budget  Itself 
reflects it  A few years ago  a paper 
mill was started there it had not been 
completed.  Nobody knows when it is 
likely to be completed. It will never be 
completed.  Only one  industry hai 
been sanctioned to Nagaland  which 
is a very backward area.  Even in fhs 
budget the money that has )>een allo
cated ig not sufficient.  That is whfr 
I ask the Government why should not 
this paper mill be completed as early 
as possible  I  do  not  know  why 
enough money has not  been allotted 
for this purpose. Why should this 
oe waiting for years and years?  This 
shows that the North-Eastern region 

has been neglected and Nagaland is 
a part of this region which has also 
been neglected.  So, I urge upon the 

Minister to allocate more money for 
development  work  and  curtail Urn 

police bndfst, curtail  the  m ilitary

fastest, etc.  They  are unnecessary 
because you can rely  on tbe peegte 
tot the maintenance of law and order. 
People’* force is tike  beat force who 

can do well  and the military  and 
civil police budget can be reduced and 

(he money allotted lor Ibis purpose 
can be diverted to development work. 
Sir, I once again urge upon  the Go
vernment to consider  all the points 
that I have raised and try to do jus* 
tice to the State of Nagaland.

M. (ftttoM) 304

SHRI 6. M. BANERJHB (Kanpur): 
Mr. Deputy Speaker.  Sir I  entirely 
agree with the hon.  Member  Shn 
Dasarath Deb that some policy  an& 
suggestions should be made to tackle 
the situation instead of retying on the 
C R. P. or tbe Border Security Force 
Sir, I remember right from the time 
of  the  late  Prime  Minister,  Pt 
Jawaharlal Nehru, every time we are 
told m this House that we are trying 
to convert the  hostile  Nagas  into 
good citizens.  I remember those days 
in 1959 when 4 Air Force officers were 
taken into  custody and  they were 
released only after some sorts of as
surances were given and I  was sent 
to one of the Air  Force Officers be
longing to kanpur.  He was getting 
a letter from the Nagas.  I produced 
the letter to Pt. Nehru and they were 
threatemg that the gentlemen would 
be killed if no  negotiations  started 
with the Mizos and the Prime Minis
ter of the country.  So since then I 
was thinking that  the Government 
might have considered  this  matter 
more seriously, practically and objec
tively  and come  to some  sort of 
settlement with the people of Naga
land  Give them courage and confi
dence, give them security, give them 
a feeling of brotherhood and freter* 

nity and 80 on, no  that they might 
also feel that they are one with the 
Government  and the  wrong  ideas 
which have been inducted in by the 
foreign agencies  and certain  other 
agencies should be completely out of 
(heir minds. But on fids  particular 

Bill yesterdy you were giving rulings, 
observations and opinions. This Bill 
baa  been  brought  befo*e  IW s House 
because of the  present tftuatfem  l»
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Dut region, movements and  the in
surgents in that particular area in tit*
Dut region, movements and  the in
surgents in that particular area in tit* 
North-Eastern region.North-Eastern region.

Sir, this particular Bill is a confes
sion of the Government after so many 

years ok* so-called negotiations with 
this group and that group.  But, Sir, 
all loyal Nagas are helpless when th* 
law and order situation there is pre
carious. They are loyal as we are in 
this part of the country, they are even 
loyal to the Government.  I pity their 
helplessness.  But I would say that the 
time i5 fast approaching when some 

sort of  negotiations should be held. 
Government  should not depend only 
on the army and the BSS.  What is 
happening there?  There is no practi
cal approach to the  problem.  Had 
this been tackled properly, practically 
and objectively, it would have been 
.good. 1 think, Nagas are also as good 
Indians as We are.  But really there 
is a fear lurking in their minds that 
Government is  not  sympathetic to 
them and various  officers who have 
been there are not kind to them.

Sir, I remember the days when I 
visitea certain areas in Bohtang Pass 
and  Keylong  areas where I founS 
different people and  their  culture. 
When you go from UP. to Assam and 
Nagaland, you will find different reli
gions and  cultures of many States. 
Throughout the length a°d breach of 
this country,  you will find various 
types of people,  cultures  languages 
and religions.  You talk of  national 
integration and all that but in  this 
particular case I am sorry to say that 
some of the people or most of  the 
people are against the  Government 
The Minister for Home Affairs has to 
know the reason for this.  Some facts 
had been stated by an hon.  Member 
1 think it is Shri  Kevichusa.  The 
gentleman came  to my house  and 
told me about so many atrocities like 
rape, murder,  etc. that have  been 
taking place in Nagaland.

SHRI  JYOTIRMOY  BOSU *Dia-SHRI  JYOTIRMOY  BOSU *Dia- 

mond Harbour):  About ten  worn®mond Harbour):  About ten  worn® 
itfgt raped *nd killed by the  BBSitfgt raped *nd killed by the  BBS 

they w*re thrown in the field.they w*re thrown in the field.

SHRI s. M. BANERJEE.  Sir, there 
is another thing.  All the women wor
kers are ill-treated there.  How are 
they treated? Sir, we are  told 

they  are  entertaining  the  troops. 
Entertaining at whose cost?  At the 
cost of these women by way of rape 
and molestation, they are entertained. 
So, I would only tell that this is a 
problem very  well known  and this 
should be the eye  opener.  'Govefn- 
ment should see that proper action is 
taken in thi6 direction.  Sir, we have 
done so much for Kashmir and today 
we can say with confidence that nece
ssary action has been taken to stabi
lise Kashmir  or  to  have a  stable 
Government in Kashmir to win over 
even those elements who were critici
sing the  previous  Chief  Ministers. 
When we applied our common sense 
and  objectivity  and took  concrete 
decision in the case of Kashmir, why 
cannot we do the same thing in the 
case of Nagaland also.  Here,  the 
problem cannot  be solved with  the 
help of bullets  which I oppose and 
condemn.  This  is what  Shri  Dasa- 
ratha Deb said.  The question is if 
they are getting  it from  any other 

country,  I condemn  it, I oppose  it 
Those persons should not be protec
ted.

15.30 hra.

[Shri Dinesh Chandra Goswami m 

the Chair']
But the fact remain that this has to 
be tailed politically.  The ideology 
which is being,  injected  into their

minds by those who believe in Chinas 
policies has to be counteracted politi
cally and it cannot be tackled by army 
or the CRP or BSF.

In other State  the army  goes  in 
case there are floods, earthquakes etc., 
to 6ave  humanity  from  sufferings. 
Every little boy embraces the army 
man and considers  him a  saviour. 
But have  the  army in a particular 
locality means suffering to the family. 
The question is  that is  that this should beshould be 
tackled properly and the area should be 
Beveloped.  1 know'  that tbe hon.Beveloped.  1 know'  that tbe hon.
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[Shri S. M, Banerjee]
<  '<  i 

Minister Shri Mufcjierjee caoaot possi-
%  reply on  behalf oI  the  Home 
Minuter bu|  he should also tell us 
how much money is being spent 
the development ot Nagaland, whether 
some industries are likely to be open 
they®, or not, what  is  being  done 
to preserve their culture and thejr art 
Are they getting  food?  What they 
ate getting j do not know.  But the 
whol« difficulty is that the Centre is 
callous, cold  and indifferent towards 
their problems.  They know that once 
they raise their heads  or make their 
demands they will be properly cru li
ed by the bullets.  This is not fair. 
What is going on m Nagaland should 
be an indication to all of us that we 
should tackle this problem politically 
instead of depending upon the army. 
External  aggression  is invasion by 
army.  Internal disturbance is thro
ugh arms with  the help of foreign 
agencies.  There is still  close con
tact between  Mr Phizo and certain 
agencies there.  They  may be for
eigners, they may be Indians having 
allegiance  to  foreign  countries. 

Their connections have not been bro
ken  Some letters were shown about 
Lai Denga/ but what is  happening 
we do not know.

The Home Minister as usual should 
have been present m the House when 
the budget  discussion is  going on, 
but i know he had to work overtime 
last night  I do not blame him, but 
others should have ben here  What 

has this House ben reduced to  I am 
reminded of a story.  In Hyde Park 
one gentleman was, speaking  while 
another  gentleman was listening  A 
third man said  "Why do  you hear 
his speet-h"?  He replied “What can 
I do’ I am the next speaker".  I *> 
not know what is happening here. So, 
in this case I request you  to kindly 
ask the Minister Shri  Mukherjee to 
call the Home  Minister  to reply to 
some of *ur points  As far as finance 
is concerned, he is a very convincing 
person and be should convince us that 
he is spending  so much and tell us 
where that money is going.

shbi, immm. ,uppik m
Banerjee by pre-wrangenfcn* i* ps&r 
sing one Mukherjee.  it should not 
go on record.

SHRI S. M, BANERJEE.  In 
any person who is respected is called 
wjr but we are bora “Ji”.

I  am happy that the Deputy Minis
ter is here.  I do not want to repeat 
what  I  said.  I  leave  it to  Shri 
Mukherjee to brief him properly. 1 

am told that in certain areas toed it 
being sent for the loyal  Nagas but 
eaten by the hostile Nagas.

In that  case, you kindly  remove 
these difficulties and try to have pro
per negotiations to establish peace in 
Nagaland, we should try to have some 
sort of a sttlement so that peace should 
be established in Nagaland.  If we 
are prepared to settle with Mr Bhu
tto and the Government  of China, 
why should we not settle  with our 
own people’  They  may be hostile 
HYXDN because of certain policies

Their ladies ar« being raped, their 
girls are being raped and their bro
thers have been beaten to death, be
cause they have become rabells  Once 
We have an understanding with them, 
it will help in defending our borders.

In that case, I request you to kindly 
see that  necessary  steps should be 
taken to  solve their financial  prob
lems.

ww (*m)  :

srflnrafh'  Hjffw, jmrnfe  «pc  srtenfr 

wm $ fr vrzmft %■

27  % to ift p  zrwit

flftaPT am  srrfim ̂  

f i iff qv a*?: w *ra4*te

*T ffrfpT  ’TWT TO I I  #

xm  srrtwt  $ fortr 

www  iwrcra sfrc ffpn̂ Nr

% awt #ff

dto nr
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fSmr *fh:  <r*  arcs % snjt

ift  f*F ?TT»rpfar % wt*r *fh, 5TT*rrt* 

*r srr *r?r | vf sttt *r>ft ̂fr 

%  fiTOT  | m Jfft, eft 

VfT fo tfjK f̂*TT PT Vpft ft fjTOcTT 

3£W»TT I  t̂ Rir ?T>T

% *T>ft ¥t «r*r sw% ̂  ̂  Tpftt 

ŵf?nft % fir fwT f?r, ̂   ?ft 

sr# ft ̂ rr *V ̂crfwfar fl?*FTT =PT̂ 

ST*r Wt’T 3*PPt fp%,  ?TPTT#S

% 9T< *r srsr %h§ £ fir t $£?t ft 

$t*srr<T ?ft«r %  srtv t vm  £ 

flr?f *r *m»i I »ft hthY T*rt srrm 

?rr |t ,t | fr ̂  7 m(t ffTTt 

r̂fe f Fr 3pt ̂ fnn ** nr spwt 

jrt 1 ?rr T? ̂ TT1 rr sr sfrc-rro 

l?B o  T3T i\ ' »ft 0  O fr O TT 

tt«t fosr cpy *t tt "t̂r f gr*#- sr* %

3r, jprg  * fv Tn *  TT fr*

cTT? $ £1WHTT ttV SF7W fpt  £ 

eft ar? tTy 7ft \7 vfl TTTft f*ft 

*«t t *rni% TPft Jh  *rsr t̂t̂t ft 

fi> ~|t * T̂ Wt ̂ trst *ft» itwi’f

jfWr*T   ̂ W»T  fa*TT,  f̂T 3r?T

$  Fft  fr=Ft n??T sfa w ft f

h Tm  $»T <PT§ TcW t̂

«r?r *rt$ w i? «nft % ̂  ̂ Wt 

3f, §rf%*r tTfT t̂  smrrrs %

**? ?p? *t ^W?bt £ eft TOSt «ratV 

sf̂t ?PflT% ssmn sfft *r#t «rrft ̂fk I 1

n̂TcTT |   ̂ W STnWf'T

wr? «r> sTsrrfff̂ ^r far 

fTCf ̂ ar̂t TT ̂   f̂ft  q? 

T̂ornr | ffp r̂f % wfr  srrsr  wftt 

TOtfc ̂ far ̂5 firarif ̂  f 1 *rij •prft 
r̂epftUr  *mrr̂r  it  ift  w nf  srr 

x$ 11 mm f*r ̂  »rw qform 
f̂ r

n hr wLifa ̂  ®rt  f i tit

?*rvt w«rft fMJTTT Or?f?r ?ww>fr 

$T»rr 1  wp »Fft  tt̂ M t m   srlvr 

?rft ft*TT 1 3*t q'K «nnit *tt

fftf̂T ̂tt̂tI «mft | f̂ft ?TTf 

t̂ tfi% *n%  fmrrty % ?r>ft «r *fr 

Trsr̂ftfh  «M *r< ?ft trf fĝT 

r̂inr ftr to *rŵ  r̂ f

TTfft  ?PT̂ft % It r#  %  f?rSr

#̂ITT f̂t  3fT*ft ̂ nft*r it fi|?T%

% M  #itp- 1 *rmr q»3f

 ̂f̂ T=rrr fc»r  srr̂ 1  w  ft
*tp*» 5tt%t rn-r I srmft iTsp

«n%s | 1  ̂ 2r ?rr?t

W Ft  fTKft  ffft ?TT % 

ffrerr t 1  q'frr  snsra  ̂|

fa* <tt »grgf f?t v% fw 3tt pRfn «rr 

sfhr fe#7rrJfc:  ̂aft W»T | g*r  qr

?zm on tot sqrr 1 «ft <br̂

Tt ̂  f «f «N ?rmrt snff ttht

T̂ff̂t I  ̂ Sfrr f I sftKHT

#spfjiT  qT st̂   sr>

| ̂=nr tt $m ûr sttf

TT% %  SRUT 7TT «T?t %

tTT  sr̂t   ̂ fw sr qr

mr̂ r̂rffnft  ̂ŝrrw  M$r7»te v? 

setrt m3  m srrwpr  ?ft

■3*n?t STTT l?5R ?mf!f STtcT «RT ̂TrT % 

*ftr srrfanRft ift *3rr?r Bpr |t?t 1 
tt  ?ftrwr̂t wft st>t tt w 

®>?t t ?ftr fft¥> q̂̂rr ?rr7

5J?T TT  f I q|t *TPTTt ̂fw

■*ft 5RT STTffT t I S3TPT T̂ 1% •Tnn̂S 

’̂ZT m STRT  T̂TTft jf?r?TT 

it f*FPT  %■ f%Jt wft ?wr <T̂nr ffft 

f?TT ̂  ?rt q?  f̂t »S?ftT

Hvin ̂ft ̂t fam?ft ̂ 1 ̂  sijer 
srft «rm f̂t ŝt | ŝ?r *r?̂r 

^tfi 28  ̂  ̂ t % wr

*t?*rg^BT7£ffa*g*«rrtiti

 ̂ _̂ JjL JV irii A ■&  Jhk  *-<»..■.■- *» *»
T  WI 1?T vra*f, af wriq«nwu
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£  fira wk.  ^

$ i Jr ?nr m $1

#f®SsT *n̂ T ̂STT ̂?TT % fa foT-*-f*T 

ftw   fwfer ̂ st  11 tptt#s

«ft f*TT̂ m*& ̂  t *&rarcrT fa* 

JT̂ff <*<Sr ft tfjfsTST vfTsr ft ft unrft 

t i %fasr arr̂rsr %  *t?t  § i 

$* 3# fopTfl % *T*TT <R ®TR ̂ TT

ftnr i

?rrfrfi faxrr *pft 3r  i ^ wtx vrr 

 ̂  Sr fa F%  w a W3R tft 

*err wtft  T̂f#  i %f̂r % 

VRTT I %  srf?r *ft 5TT*T 

t i  ̂  ?t?t «ftem  |,  srarr 

wn* «j|T vim  srtfr Mr

 ̂t % *r̂r |, 

tfm  s *ft 11 3*r*r w  ?F>f firrev-

f*T 5>TT | 3U*T *% ft V fm ft 5TTcfir 
% <rt w t # w w  *# *px ̂  f i

<re 5P"R"5r $ fecif 3f>̂ xfifr  | **T

srnrfft wft jftfafT % «rfai?fsT 

?R*TT sfttT %tn TOT fâ RT  STFT
«F% % fa* frrfom wn?ft  I qsr 

*rro ̂   ?nft ^t  %  tfPT

fTTTCT f̂-T̂   'qV  'UK"’  sf if  |

<f̂ Wt win r̂«r  %  wre  ift 

r* rm *r 5TÔ-tt srra ?r§f §f 

t i f g apT% *n̂ir  ̂  »r5r | 

 ̂ Ir ?*t tt sfprt fT fc*r 

«rtw sr̂r <tt* |»  ̂ srrfe % 

f?r̂  | fa sr$t % >̂r i5»t srfafr 

w*tt  ? I  p̂t ijot ^

| f%# % srftr i %fo?r ?nn:

*r? Tfn ̂  tot | %  srfir

% ww mm | ?ft »̂t

5RtT t f<l 5T? I  t,

%M  ft wtft rwrar

 ̂ |% f i %m ifrr  n r̂

•WWHT chtA vsnf

mb ft *m  % wm ft t n̂ft

8. 1978  B.G. (IfogaUmd)  *n
W M9  '  !

ffffflrftwi ?fr ^ #t
fa i  wr

vp$t   ̂   | *ftr

5R%  ̂   ̂«rfr f f f fft 

ŝr wrr ?rrM f>n | fa «w w<t% 

sTurft %   ̂ ft <n% f ! w

ft ̂  Ir tRT ̂?TTT I fa 3TfT 

f ® ̂«=RT % fâ sr# SFT̂ ̂ 

tstI nf | i r̂ ̂  crrr ̂ ft w»ir̂ i 

*%t Tfi% vnr  f̂PT’T % *nfr %

i *5T  «pt fgfar̂ a  stft

ft I f*TT?̂f SFT ft  | F̂5> fppft

«fh=3r  irrc fnn Jr % ?̂r t i Ttf *r 

^ ®r|T ?*V wwwHim | i 1̂5 tt 

ifp’ wtr  ̂ farr tott ?ft r̂V

*ST TT fWTFT ?T̂t  ?I%*TT I «lhcflJlR'

tfk  tsriftT  zfnsr̂ mt 

*TTT5T ̂ apTtTTR  ̂ f f ̂ FTt ̂  T̂T 

fjŴ 7 *fT f’TTT WFT T̂ <T̂ qfW 

3TT TO I  ̂  ̂ ^

*̂r f  T̂?̂ tpr% f?WT* %

apT*ft If ̂ TTTt  WT7% ff ’SJK'fWcTT

I I

SHRI N E HORO (Khunti)-  Sir, 
it is a shame that the State of Naga
land has no popular Government The 
way this  problem  was  tackled in 
Nagaland is really  very  regretful
1 want that the  Government should 
come forward  towards  restoring a 
popular Government there as soon aa 
possible from the reports that we have 
been getting from that area, it is a 
sensitive area.  So the  problem of 
Nagaland and In North-Eastern India, 
calls for our immediate attention an3
2 would suggest that the Government 
of India  in the Ministry  of Home 
Affairs should re-orient itself and re
formulate its views towards tackling 
tbe problems there because this North- 
Eastern ana end  Nagaland  ip the 
border area and it has  to be looked 
at from different angles.

What has beta doce In fret* areas 
l*i bean aplefned by mj pmlee*
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Wtawtbose Members ttrbo have pre* 
dedea me. Everybody is at one on this 
that the a*ea hat not been properly 
tackled  Hurt area is still backward, 
and the immediate need  for it* de
velopment • 4$ the  creation ol an in
frastructure.  Unless  you have this 
infrastructure, you cannot build any 
developmental  programmes;  no  de» 
velopmtal progammes can be imple
mented successfully.

Two basic things are necessary tor 
having this infrastructure.  The first 
is roads and communication, and the 
second is electricity.  If these  two 
things are there or if top priority is 
given to these two things, you can 
develop small industries and big in
dustries and you can develop agricul
ture, because that area is rich  in 
minerals and also in forest wealth. 
So the Government ought to consider 

this point.

The budget provisions that has been 
provided for this developmental work 
is very little.  Most of the expendi
ture has been in a lump-sum, and the 
malor  portion 19 being  spent on 
establishment on Ctvfll establishment 
and for the Army.  Everybody in this 
House has said, and 1  would repeat 
it, that the Government m Nagaland 

should he restored and that Govern
ment should be given full authority 
and full  responsibility for law and 
order. Now the Central Government 
is ruling that area. I plead caution 
for that area is very much disturbed) 
and it is in the international border. 
The Government  of India has not 
taken care to understand the problems 
of the tribals.  That Is an area which 
is a tribal area.  The tribals have to 
be won over; their hearts should be 
Wftn over by confidence;  you cannot 
rule over them with force.  If  they, 
the Government continue  to pursue 
this kind of policy, they will land out 
country in a very difficult situation 

in the near future.

The CRP and the Army should be 
wftfccbrawn and only the Army that 
Is required lor  the  defence  of ®be 
country should be  posted  there but

not for the responsibility of mainta
ining law and Order. 1  join hand* 
with the other  Members  who heve 
been demanding the withdrawal of the 
CRP and the Army from that area.

I want that the Government should 
not stand on prestige in  opening a 
negotiation with insurgents or under* 
ground Nagas.  After all, the people 
of that area are Indian citizens.  For 
some reasons, if they  are asserting; 
their democratic rights, we should try 
to understand them.  After all, they 
are tribals.  You have to understand 
their history  and their  sentiments. 
Therefore, you have to open a nego
tiation.  But Government is making 
it a prestige issue, and they seem to 
be very stiff They do not wjli!  to 
open a negotiation with the insurgents 
or the underground  Nagas.  There 
was a time when the Nagas wanted a 
separate sovereign State, but  thing* 
have hanged now.  Now they want to 
live peacefully  within  thc  Indian 
Union.  How can you win them over? 
You cannot win them over by s+rong 
army methods; you have to create con
fidence in them.  You should not try 
to bring them to their knees.  That 
is not the way how you should treat 
these people.  They are highly sen
sitive people.  Therefore, you cannot 
treat them like this.

The attitude of the civil  servants 
and other people who have gong  Co 
that area, who have been working a* 
government servants and als0  fa di
fferent social and other organisations* 
towards the local people has not been 
sympathetic; it is  something  which 
cannot be  appreciated.  Mr,  Dasa- 
ratha Deb and Mr. Banerjee have said 
how tribal women are being assaulted 
and reped and how they are put to 
shame and all that.  What does t8£s 
show?  This shows that  people go 
there with superiority complex. They 
think that the people in that area are 
less than human-beings.  This is the 
attitude of the people  running  the 
administration.  The attitude of the 
entire people of thUr country towards- 
fiie people in this area has to change*
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'we have to tc-orient our fttoktag wad 
our bttjttides towards  ftW  

They m§ trfbals‘ aftd they Wv« pair 
own inKflttrtti&k, their awn taadiflon. 
their o#tt” mitt<y/ub&ixa them. Wa 

ought to raspact them. That it how 
we can Win them over. By the strong 
•arm policy,  by keeping  tbe  army 

.there and spending millions of rupees 

on them, fee are not going to brintf 
those people under one umbrella, as 
a part of our country.  We are getting 
reports through newspapers and other* 
which show that £here la a kind of 
conspiracy "for breaking the solidarity 
of the tribals in that area, not only 
n Nagaland but in the entire north* 
(eastern region; what is happening  in 
Mizoram, Meghalaya, and  Aruaachal 
Pradesh is happening in  Nagaland 
also.  I have said in this House only 
a few months back that the policy of 
the Government in respect of general 
administration or finance or any other 
field towards this area has not been 
proper.  That i8 why, this situation is 
developing there.  And if this is not 
corrected, then a day will come when 
We  will have to lose that part of the 
country from India.  So, let us  be 
forewarned and let us read the writ
ings on the wall, and let us have a rew 
approach towards that area.  This 
attempt to break the tribal solidarity 
through  different means  is  ample 
proof.

All the time we have been hearing 
that the foreign missionaries are wor
king.  I would like to know from the 
hon.  Home Minister how many fore* 
ign missionaries  are working  there, 
what are their nationalities, to which 
country they belong and all that  It 
is very easy t0 say that foreign mis
sionaries are there.  You want  to 
create a situation of hatred between 
the various tribals.  Many of than are 
Christians.  Many of them are non- 
Chriatians.  Many of them are Bud* 
dhists.  This  is an attempt at  that 
when we are freely saying all sorts of 
ihlngs about foreign missionaries and 
<tyristiaiNt.  dir, this 1b  a very dan* 

«ero«i ptnd and I want to wain tb«

nation and fee ibat un-
tow we chaag* ourallttude, w* 
heading towards a catasttopbe.  This

ii an attempt, this is a «mwtawy» 
break the tfibal so*idflrffe,which WUSl 
stop.  If it is not going to *tap, we 
will involve our entire country to  a 
very difficult  situation and later, it 
will be very difficult to contain that

I would like to  say a few words 
and I will finish.  As 1 said earlier, 
I want that the  Government should 
find out a way to start  negotiations 
with the underground Nagas.  1'rotti 
time to  time,  different  suggestions 
have come.  They should be consider
ed.  i can understand the attitude of 
the Government beeouge these under
ground Nagas  probably  think,  and 
many of them still think, that  they 
ar« not Indians and do not want to 
remain in India.  So, some kind of a 
negotiation will break that  deadlock 
and we should give top  priority to 
this aspect of the problem.

Then, Sir, I want that the Planning 
Commission should consider this point 
of helping in building an infra-structure 
as  soon as possible  because  if  the 
Nagas who live in the jungles  and 
villa gps and in the remotest parts of 
the country seem to think  that they 
do not get employment  and if they 
are not engaged fruitfully, naturally, 
their frustration  will lead  towards 
hostility.  So, these  two points, (1) 
of building an  infra-structure, as 1 
said earlier,  roads and  communica
tions  (2) electricity,  should be 
given top priority  by the  Planning 
Commission, by the Home  Ministry, 
by the Finance Minister and tbe 'en
tire Government as I have said that 
unless you build tbe  infrastructure, 
you are not going to  develop that 
area.  The Government might say and 

they have cojne several times  with 
assurances saying (hat  the develop* 
ment  projects, development schemes 
are being taken up or  will be taken 
up very soon and all that But un
less you have this JninHrtiwtara, no 
■dSBDoe. no dan wheievnr *— ht bv

Pfemented.
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With these  word*, I  would once 
again layi; emphasis  and  want the 
^wnuntoit to Consider these points 
«0h tbp priority and then, they should 
-Jjt&rt with restoring the popular go- 
'Wfiment In Nagaland and very soon.

15.5S hm ‘

($rror)«ffrrfH 

’fnrreff ?r*nt tsr *pt ̂  tft*rr- 

êff  | *frc n ̂  

tjf f<re?r f srr 11 ̂  rc% *nwr % far 

tfsft  stf ?rr vsit ft? ^ jrrrtt

%f̂ rnr<ftr̂ r ̂  sn?rr% *̂mr%

serFôr ?r *rfspp s?rcrfiT w ?  v?,

SfftaRr$ ?r% i

*n$’ firr vnrcf *r q*%$; fa 

srrnr&r  -̂fsrctefr ̂fafsraT 

Tjpri t tflr  ftWt m   ̂  qr*

sfairf.srt q ̂ n

11 ̂  ir̂fT 9?ar £ fa  ?Tf*rr̂ 
*ftwf3ny wwrrsfffrtfsrrr̂   fav$

% Pram °at% % fair 

war sswr  snr̂rftr̂t  =w r̂ 

?ft  <$r 7* ̂  ?rq # »r>rr finff if 
«mft  | 1

16.00 h».

*Ki fâ nc | ft? frnrrt»   ̂ 

tf8?*rsrte  5T̂5T  srŷ-  %

fas, w r  TOwmff

 ̂*prirft % ftp; sftx  % froiw

srt  wflpi sftr %rtft w r ̂  

W   it  r̂r 1 snrc w%t 
% #ff wt 5UT3r-̂ ̂  fq?rr 
»̂rtT*fr«mTt*rn?rr»ntfy nrrcr 

îv<ftvnRifsrbr|iATer<f5RFrr sr*w

vt *rfFrr

MWfa  % f%Wt ttWTC

m ww *pt% srr% i

JTHTT̂y % fappîT % faq STVTt *[

art anre tit I,  % wit if 44' ftta 

*P33r«$?r$% 1

qv33ntart»'*tf**|frfrft *rfafaftnrt

irftft  f, ̂ftr wrsr *ft  jpt

liirartfhn̂ fsr̂if̂ift w ?tt?

r̂r-f3Rt̂t  ̂ f  <ftr

wsr ifr srs ?$• f 1 ^t%(t j? tt

?flr «r?r ̂  nrf̂  fWf?r  ŝrn̂r  % 

f  ̂qsrfRT groftr  ar̂«rr ̂   wnt 

tftr ?ifr % «fWf % 33?*rrc % f  ̂ snrr̂r 

1 sr̂r  fvrerr ̂  tft  ^(

I I 33fT ftrerr % SRTTT  %

1%̂, ̂j«r>r-£rm ̂  whi % faq  rfh: 

if̂l ̂fft  ?f 3Rr̂T9fcT  % fW? 

?rFq->p ?r ?rfiR7 *$t &m*u ̂  ®n̂r 1

(Shri Vasant Sathe in the Chair),

*T sr \it % »rr«r *r f«m  1? 

siftri  f=rr T,r frr?;

srf«nr ?r trftrar sto ? i

SHRI PAOKAI HAOKIP  (Outer- 
Mdrupurj  Mr.  Chairman Sir,  I 
have nothing new to say about the 
progress of Nagaland at this moment. 

Before I say something I come to the 
Minister  I congratulate the Minister 
for bringing the budget of the State 
of Nagaland.  It is a matter of great 
regret that this House is discussing 
the budget of Nagaland in the absence 
of  the  popular  Government there. 
There is no doubt in my mind that 
If this budget was discussed there in 
Nagaland the representatives of toe 
people there would  have  focussed 
public attention and suggested prope* 
step* in regard to the very many 
problems in detail facing the State 

of Nagaland. Of course, I bav« no
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doubt that this Parliament is a mor« 

competent forum to discuss the pro

blems  of  Nagaland,  and  lor  that 
matter, in regard to any other part 
of the country,  I believe that this 

Budget which tbe House is discussing 
would certainly reflect the progress 

and the needs that will have to tie 
met in the immediate future for the 

advancement of the people living in 
that part of the country.  I would be 
pardoned if I say one thing,  Naga

land is one of the States of the Union 

which is older than my own State, 
Manipur; it is even older than Tripura 
and Meghalaya.  What is the cause 
of it?  Because Manipur was one of 
the Princely States.  So is the case 

with Tripura.  Nagaland was not so. 

Nagas were good and they are sincere 

in what they do.  It is this attitude 

that brings them progress for the 
Nagaland and enable the Nagas to 
have confidence in themselves and in 

the people of India as a whole.

In view of this, if the Government 
of India tries to pay more attention 
to that part of the Tribal State, then 

there is no reason why it should not 
make a very quick progress in all 
respects.  I do not say that Govern

ment of India Isas not been paying 

any attention to that.  As a matter 
of fact, I would like to say that 

Nagaland  has been  one  of  the

pampered  children.  In comparison 
with  my State—'Manipur—Nagaland 
is very  much more developed in

terms of road and communications. 
In my State out of 100 sq. kilomitres 
only 12 kilo matres have been deve
loped in terms of road communication 

while if is more in the case of Naga
land in terms of development of road.

I would  even go to  the extent of
saying that  Nagaland  is  more

developed.  But that is not enough. 
Still Nagsdsnd needs to be developed 

more and more in view of its difficult 

terrain.  What I want to say is that 
there iboifldHie further expansion in 
the matter  of  development of the

it
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of Nagaland Vmfak $6 pro* 

Yiitoa of more M i fortfce purpose 
by Government of India,  We should 

try to cultfaaie such attitude and 

change our way of thinking toward* 
the people living in that part of our 

country.  Unless  and  until this In 
done, however nice our plan may be* 
will only remain on paper and 

will  never  be  implemented.  Our 
attitude  must  aid  implementation! 

of the Plans that we have formulated. 
That is of paramount importance.  In: 

this respect I am not referring to 
Nagaland only but I am referring to 
the country as a whole.  So, that sort 

of omnibus attitude should be there.

I  will not go Into the details re

garding the prdblems that are facing 
Nagaland today but before I conclude

I would like to say that one of the 
most important thing that comes in. 
the way of development of Nagaland 

is the activity of certain misguided 
sections of the Naga people.  During 

the last three to four  years those 
elements  who  had  started hostile 

activity have come over-ground and 
have joined the normal life of the 
society.  Their  coming  over-ground 

means that tfcrey have changed their 
mind.  This  attitude on their part 
should  be further  strengthened  by 

taking some concrete steps  by  the 
Government to wean away the re- 
mnents of misguided Nagas.  We will 

have to put adequate effort in order 
to defend the country in that region 

adequately.

At present what is taking place i* 
that CRP elements are present in the 

heart  of  villages  and  town*. 
Army troops are there.  I am against 

it because in order to effectively pro

tect the border and also tto stop the 
movement of hostile elements acroest 

the border it Is essential that on the 
border area "there should be a cfeatar 

of army personnel instead of  con* 
centrating more in the heart of town# 
and villages.  If we put this armr 

just on the border line than % do so*



$21  DG. (ttagaland) VAISAKHA is, 18M (SAKA) D.G. (Nagaland)  i22
1975-76 1075-76

think  the  movement  of  hostile 

elements TPouTd be so easy as it is 
today.  This  loophole  should  be 
tagged by stationing army personnel 
on the border with the highest priority 

to roads and communication in our 
planning.  I do not mean to say that 

there should be no forces in the towns 
and villages but what I would like 
to say is that the chain of security 
forces shoultf he on the border line 

Tather than fh'eir being more present 
in the heart of towns and villages. 
If we do this, I think, we will be 
successful in bringing the misguided 

elements  into  the"  main-stream of 
normal social life and we will also 
be able to rebut any attempt made 
from outside.

With these words I conclude.

SHRI JYOTIRMOY  BOSU  (Dia
mond Harbaur):  Sir, I regret to say
that the behaviour of the Centra] 
Government in Nagaland and Mizoram 
makes our heads hang in shame here 
and in the international world,  The 
atrocities are  unparallelled.  Now, 
Sir, they want to magnify this ques
tion of insurgent Nagas in order to 
assume summary powers and also to 

keep the Emergency.  Sir, there is 
tthe longest and most owful tale about 
rape, murder, torture and repression. 
Sir, Government of India is hand in 
gloves with the NNO.  In fact, NNO 

can be taken as the Congress Gov
ernment and, Sir, they are neck deep 
in corruption.  When the UDF took 
over  the  Government,  the  PWD 
godowns  at  different  railheads in 
Nagaland were emptied.  But, accord
ing to ledgers and books of accounts, 
these godowns were supposed to be 
filled  with Government equipment. 
The UDF seized documents and were 
preparing to prosecute.  Much of the 
Government of India money went 
Into the NNO leaders* pockets highest 
per capita corruption—.and  the  top 
bureaueracy  and  business  people 
opposed to the UDF.  Sir, much of 
Che sale of scarce raw materials and 
item* Uke sugar etc. were done in

the bla<8r market and immense fortune
was made.  Sir, the traders offered, 
even after elections, Rs, 3 lakhs to 

each of the many MLAs to join NNO. 
The former Chief Secretary owning 
six large houses including a bungalow 
built by the Slate  Government, the 
most powerful hand in this is Mr. M. 
Ramani,  a  super-annuated  Special 

Secretary, and, Sir,.........

MR.  CHAIRMAN:  I  have  seen 
your note.  You have given only the
names of certain persons.  You said 
‘During Nagaland debate, I shall men
tion names’—Now, under Rule 358, 
if you will kindly see, mere giving 
of names is not enough.

“No allegation of a defamatory 
or incriminatory  nature  shall  be 
made  by  a  member against any 
person unless the member has given 
previous intimation to the Speaker 
and also to the Minister concerned 
so that the Minister may be able 

to make an investigation into the 
matter for the purpose of a reply.1’

AN HON. MEMBER:  He has given.

MR. CHAIRMAN:  No. Here, the

Rule says:

“No allegation of a defamatory
or incriminatory nature shall  be 
made by a member against any per
son unless the member has given 
previous intimation.......

Intimation of what?

SHRI JYOTIRMOY BOSU: Name*.

MR. CHXIRMAN:  No. Intimation

of tbe allegation.

SHRI  JYOTIRMOY  BOSU:  It
does not say that.  Sir, May I most
respectfully submit....

MR. CHAIRMAN:  Let me com
plete.  *No allegation— shall be made 
....unless the members has given 
previous intimation*.  What does it

737 LS—12.
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pay? *No allegation shall be made’. 

What have you done?  You have 

given only  names.  You  have  not 

mentioned anything about any allega

tion at all  The idea i5 that, if you 

inform previously, what it the allega

tion, then we can inform the Minister, 
the Minister can make an investiga

tion and be ready with the reply.  If 
you do not inform, how will he ever 

know what is the allegation, what he 

has to find out and reply to?  This 

is not fair.

AN HON. MEMBER:  The Minister 

may reply afterward.

MR. CHAIRMAN:  You make the 

allegation and he will reply after
wards?  This  ̂not good.  I have 

here the Speaker’s observations from 
the Chair.  This is of 1971.  This is 
on page 3.  1 think, Mr. Jyotirmoy 
Bosu was involved in this. „ That is 

why, it become$ pertinent.  Let me 

remind him of this.

“In notice under Rule 353, it is 
not enough for a Member to merely 
inform the name  of  the  person 

against whom an allegation is to be 

made.  Some  details  about  the 

allegation should also  be  given. 
On  10th  December,  1970,  Shri 
Jyotirmoy  Bosu  wrote  to  the 

Speaker that he was giving notice 
under Rule 353 that  on  Calling 

Attention admitted for that day, he 
would mention the name of Shri 

A. K. Sen, MP.  When the Calling 
Attention was taken up, the Speaker 

observed as under:

‘Now, before  I  take  up  the 
Calling Attention notice, Mr. 
Jyotirmoy  Bosu, I received 
your  small  chit  that  you 

wanted to mention some name 
under Rule 353'

"Rule 8S3~is not so simple that 
you will*Just say that you want to 
mention some names.  You must

give some ttftail* of it a* to what 
is the msftter, who is the gentle

man and all that so that the 

could judge the matter beforehand. 

Do not abruptly put the Speaker 
in difficulties.

So unless you were to inform me 

what are the allegations you have in 

mind which you are going to refer 

to, I cannot allow it  If you are 

referring only To names, you can do 

that without referring to allegation!. 
If you make allegations, I will have 
that expunged.  I  am  telling you 

beforehand so that you do not put 

me m an embarrassing position  by 
asking me to~contradict the rules, 

what have you to say?

SHRI JYOUHMOY SOBU:  I have 

given this notice during my life in 

Lok Sabha for no less than 30—40 
times, may be more.  It may be that 
on one odd occasion the matter was 

suddenly taken note of, but tell me, 

how as a Member of Parliament, I 

am supposed to give a list of things 
to the Speaker and to the Minister? 
You have  not  provided secretarial 

arrangements to do all that.  Is it 
physically possable?  All that I want 

to say is that rule 353 should have 
clearly stated that a brief note on 
details of the allegations should be 
given.  It was never done;  neither 

was  there  a  direction on that. 1 
looked for the direction.  I am not 
going to hurl bombs at them.  I am 
making a mention of things  about1 
which I take responsibility as a mem
ber of this House. That is why I have 
given prior notice so that the Minister 
may write back.  You will see at the 
bottom of the note, The Minister may 

kindly be advised or informed. .*

MR. CHAIRMAN: Informed.

SHRI JYOTIRMOY BOSU:  If tbe 
hon. Minister, who has more resources, 
secretarial arrangements, could have 
kindly enquired 'what are the allega

tions?’  I would certainly have been 
glad to comply with the desire of the 

Chair.  The rules do not say that I 

have to give a note.  The rules do not 
specifically spell it out
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ME. CHAIRMAN:  It says so.

SHRI JYOTMOY BOSU; It doos 
not.

MR. CHAIRMAN:  You must in-

fonn me about the allegations.

SHRI JYOTIRMOY BOUS:  " have 

done this 30 times at least.

MR. CHAIRMAN:  You may have

done it 100 times, but will that change 
the rules?

SHRI JYOTIRMOY BOSU:  It has
been accepted.

MR. CHAIRMAN:  I have to go by 
the rules.  ThaT you will agree.

SHRI JYOTIRMOY BOSU:   The

hon. Minister, Mr. Mohsin, could have 

written back.

MR. CHAIRMAN:  You hava only

mentioned name; you have not men
tioned any allegation.  What will he 
enquire?

SHRI  JYOTIRMOY  BOSU-   Ho 

should have  told  me  ‘Please give 
details’.

" MR. CHAIRMAN: It is not for
him to do that.  You have to satisfy 
me.  How could you swing a sur

prise?

15 :  rrt  fs 

wteft wr?*rr

“The bureaucrats are sneering at 
us.  They are not following the socia
list programme”.  But if I start talk
ing about corruption, you start getting 

blisters.

MR. CHAIRMAN:  I am also told

that  you  were  informed  by  the 
Speaker that you have also to give 

details.

SHRI JYOTIRMOY BOSU: I know 
you have been told by the Table.  I 
can see that” a man came up to you 
and told you that.  In the past, I 

have  given  this  notice  umpteen 
number of times.  It is not physically 

possible to give details against 10 or
12 names  that I mention.  I have 

complied as best as 1 could with this. 
If you will look into it, you will see 
how many times members take the 

trouble even to inform you.  I will 
bear this in mind for the future.  In 

the meantime, my suggestion would 
be that the rule be made clear.

MR.  CHAIRMAN:  The  rule  is
clear, absolutely clear.

SHRI JYOTIRMOY BOSU:  It is

not clear.

*hr   sti'e wtst $ 1 

3 5 3 wnr 3r> fce-drcsiiT   famr fc r*f

iter*

W ST  reflwq fTfr TT TOT 

^ ?rnr

apt   f3R%   fa

WF*   f I W rWPT

*T SJ# WTT %rm fc,

^— $%■ sft 7P3T Jrnsrar ̂   flRT   $T

 ̂̂r*fft»T5rr? «rrf3JiT 1 ggtffofa 

3ft ̂ sr*r % qnr  ?n*r ?ft wwt

IfrSTPT

SFTC ̂  ?ft flT»f

t̂#if frfarfi#

sraNfd wyhro : f:*r % *p*r *rrc% 

?ft *r w?r ̂zftrr   utarr t̂ t *tt

wfiflff Sf * 'FW l
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mirtfff ngtar fttftsft̂rcrmffT
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#rr,  srp  ftrr  | 

to $qjrr «rrc faw % «rt  ̂ ̂
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i
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w,.‘...............

flWNfa iqtTO : ?rrr eft, Ŵrsff 

ŴT, W  ft T̂ ft̂t I

$TT | ?

sft tfWo t̂To wwf: aft  p,  ftft 

I
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*nft»n, 3*wr  ̂ tt%»it i
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wr—ft ?

m  T?Ff smf - WTfg-l̂ T, 
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*27  *>•<?. (Nagaland)
1075-76

D.G. (Naoalamd) 328 
1975-75

Tfr|,̂ 3nr?n*T̂ ?tr»iTW!̂r 

vj'Tr  f ?ft nrrr  v?ft

€tf̂(2r, vtm w*ft Nrft

*ftfipr tftfaft sfa  *TCJfr 3TT?r

fttfsjft,  fa# ̂  \%  ^

I'Tf * =rc 1

mntrffT

sr̂rr, ̂   swrfêr frirr srr 

srstfr |, ftfor ««* ̂ sfc ft wt *?? 

'jf̂RT | f% fsrar 55r% % fĝns 

’̂Tlft 3\T l||,̂   sp̂t5x,‘ t,

# t 1 3 tfrr HHTF.T  3S % S% 

5TJTTT Sf̂ S>TT  I

tw tst?t 5Wf  1̂%

% f5̂ f I

Hwrfft »n?t3nT  ihrrrr wt 

Wr̂TT, ̂ T̂TT »T  t,  i1,̂-

*T7I?7 TTî -î % I

H)‘|fâ ig  W  STvft

n̂ srq'̂T zmvi 1 ftfr̂r?rt 

%  <r>  ŝfft, *rrc%

«f?ar fw?R 5T̂V ? 1

MR. CHAIRMAN; The rule speci

fically says ‘no allegations shall be 
made’.  The word ‘allegation is there’. 

You have  not  informed about the 
allegations.

SHRI JYOTIRMOY BOSU:  It does
not s>a> ‘allegations’

MR CHAIRMAN:  It begins with

this, phtase “No allegations shall be 
made .. ”

«T *r,, 0 rrtjo ?«rsff: ̂jtT̂JT̂ PT, 

ft wryt ft?T ft ?t-#r sro ygrr ?̂rr

g 1 m  jt? f̂r-fgr   ̂f  % 

irnr 1r?ft  wf̂r %  ft  *jqi 

| 3ft  TT ft̂TT * tf(  ^ STTfT

MAY 8, 1975
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*TT WjttTC |> tT.

if *ft «r*nf arnf, #
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Spring a surprise.
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iSt̂t cW »?3f *FT WPT | ̂TI'T forf̂

sst |-! %far  wn*i  <r?!i?r if 

ssntrr ywrer ̂  ?t ̂ttctt & 1 srrc fsw 

ftf? tk. sfs 1^ aft tft ?5*tt , 1? itt̂ 

Tĉ nifTfl' r̂=CTT ft ere; 5 £ 

r̂| $ *rr *r $ 1 * *in*for stffa-

*̂rrfa 3ît cr:$ sr̂r

WiTTt I

THE MINISTER OF WORKS AKI) 
HOUSING AND PARLIAMENTARY 
AFFAIRS  (SHRI  K.  RAGIIU- 
RAMIAH):  Mr.  Bansrjce referred

to two types of allegations.

SHRI S. M. BANERJEE:  There

is an allegation against a Member 
in your party.

SHRI K. RAGHU RAMIAH:  One 

which can be told to the Speaker 
and one which can be hidden in the 
bosom.  The rules do not provide 
for  what  can  be  hidden in the 
bosom.

SHRI  S.  M. BANERJEE:  It is
not going to be hidden.  It is going 
to be laid on the Table of the House.

SHRI  JYOTIRMOY  BOSU:  I

shall try to seek your guidance.

I only mentioned  the  name  of 
Ramani.  I have not alleged  any
thing  yi>t  Tins man is the most 
powerful  person  as  the  Special 
Secretary.  And  at  that time the 
Minister of State was Mr. Mirdha. 
At least he is supposed to be here 
all the time to defend himself.  I 
do not know what the Chair will 
do  if  the Ministers  do  not  come 

here.  He can take me to task, but 
he  cannot take  Ministers  to  task. 
Their whoir time is placed at the 
service of the people.  We are, of 
course, like casual worker*, no work, 
no pay.

Mr  Mirdha raised hopes  in  the 
minds of the Naga  people that he 
would go there  and  try  to  settle 
certain matters, but he did not go 
f'ven, but consulted Mr, Ramani and 
Gen. Chinai in Impha], and the result 
was extension of the Unlawful Acti
vities Prevention Art by another two 
years.  The honest and popular Chief 
Minister Mr. Vizol was not oven con
sulted once  Are Nagaland, Mîram 
and  sui-h  other  places  colonies of 
Delhi that the people there can be 
treated anyway you like, like slaves, 
that their woman can bo raped, their 
l.utt, btirnt JAid that you can murder 
them, torture them7  Do you know 
what kind of torture?  I have talked 

to men in all walks of life.  In a 
cigarette they put powdered chilli, put 
a bit of burning charcoal and then 
hold it near the mouth.  I know they 

are hanged by their legs for hours. 
Wodden sticks are inserted into the
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private organs of man and women.

I have been there so many times, to 
Nagaland and also Mizoram,  I have 
talked to people,  talked  to  people 

in every layer of society and my heart 

bleeds when I see this is what the 

Central Government is doing in the 
name of maintaining law and order.

This Special Secretary, Mr. Ramari, 
is a key man today.  But the late 

Mr. Jawaharlal Nehru in 1960, when 

this gantleman was a Distrirt Com
missioner, said:

“He had no doubt in his mind 

that the Commissioner has acted in 
utter disregard of proprieties, and 

must forthwith be replaced.”

This man has been kept as Special 
Secretary and he has been given ex

tension after superannuation  He is 
so indispensable, the man who is most 

hated by the Nagas.  Nagas of every 
walk of life hate his sight and name. 
Pandit Nehru said that  this  man 
should be kicked out forthwith, but 
he is so very indisncnsnble that he 
must be kept.  What on earth for?

I want to have a clear and categori
cal reply from the Homp Minister 
whether I am corr set about Pandit 
Nehru’s remarks ab̂ut Mr, Rnmani 

or not.  If I am correct, how is this 
man still continuing pfter superannua
tion?  I want to know that.

Today  Pandit  Nehru's  daughter, 
Shrimati Indira Gandhi, is trying her 

best to teach a lesson to the Nagas, 
and this gentleman was brought as 
Special Secretary.  He is the eyes and 
ears of the Governor.  No State has 

an official between the elected Gov
ernment and the Governor.

Sir, you are a lawyer  Have you 

heard of any State whore you hove a 

Special Secretary between the Gover
nor and  the  elected government? 
Only in Nagaland, to my knowledge,

it Is so,  This is the treatment they 
have received."

After ttfi? UDF came to power, the 
NNO or Ramani boys held meetings 

in his residence.  And this gentleman 

controls three battalions of the Border 
Security Force.  They wear not uni

forms but Naga shawls and carry 
arms.

Then I come to the tale uf toppling. 
The UDF came to power in 1974 after

13 years of miserable NNO rule.  The 
present Governor, Shri h. P. Singh 

(I am talking of the position five 
years back), at that time was the 

Home  Secretary.  I  had  to  make 
certain complaints against him to the 

Prime Minister personally.  I asked; 
how can you control the activities of 

the  American  Intelligence  in  this 
country when in the Home Ministry 
jou have got very senior persons who 

owe their allegienee to the Americans? 
I was told "Oh! no, Mr. Bosu, you 
are mistaken; it is not a fact”.  This 

gentleman, the Governor, made some 

unwarranted  remarks regarding the 
UDF.**

MR CHAIRMAN:  This will not go 
on record.  You have made an allega

tion against a General.  You have 
made allegations  against an  officer 

which  have  no  basis.  You  have 

stated that he has committed atroci
ties.  You are making an allegation.

SHRI JYOTIRMOY BOSU:  I said 

“Ex-Chief, Nagaland Security Force”.

MR. CHAIRMAN; The allegation as 

such will not form pan of the records. 
It will be shown to me.  I will see 
it.  If these allegations are contrary 
to rules, they will not form part of 

record.

SHRI JYOTIRMOY  BOSU:  Sir,

you are intruding into my rights.

MR. CHAIRMAN:  No.  You said

you will aveicT them.

••Not recorded.
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SHRI JYOTIRMOY BOSU:  I do

not want the name )f the General to 

go into the record. 1 will say “a 
General, who was once the Chief of 
the Army in Nagaland".  I do not 

want the name to go on record.

SHRI K. RAGHU RAMAIAH: That 
is identifiable.

SHRI JYOTIRMOZ BOSU:  I am
not giving the names.

MR. CHAIRMAN:  I do net mind

your giving the names.  You can give 

them, but not names with allegations.

SHRI JYOTIRMOY BOSU:  I will 
give the allegations without mention
ing the names.  I have got ihat jight.
I will go by the designation.  I will 
not mention the names.

MR.  CHAIRMAN:  If  it  is  rnt 
identifiable, it is all right. But where 
you make it identifiable, it will be 
difficult.  It is  'ike my making an 
allegation “a member, who was till 

yesterday the Chairman of the Public 
Accounts Committee”,  so  that you 
know who he is.

SHRI JYOTIRMOY BOSU:  But I
did not say “till yesterday”.  Sir, you 
must give a clear ruling.  I do not 

want the names to go on record.  I 
will go by designations.

MR. CHAIRMAN:  Go by designa
tion, without identifying them.  You 

can say “one officer” because there 
are hundreds of them.  But you say 
"a General who was the ex-Chief of 

the Nagaland Security Fores”.

SHRI JYOTIRMOY BOSU:  Theic
are so many Generals who were once 
in charge of the Nagaland Security 
Force during the period  from 1952 
to 1975.

This corrupt  Minister**  fearing 
danger, approached the enemies  of 

the UDF, the army and the civil ex- 
« ecutives,  Soon after, the magic took 
„ place. Five MLAs of remote Tuensang

were bought over.  At the beginning 
of March they were seen at Dimapur. 

The meeting was to take place at the 

residence of the Minister’s sister-in- 
law,  married  to  a  non-Naga  tea 

planter in Barpaihar to conceal their 
misdeeds. It was ten miles away from 
Nagaland,  sensing  exposure,  the 

super-conspirators  of  Delhi, o*. the 
Indira Government hurriedly shifted 
them to the Circuit House of the 
Union Territory of Arunachal Pradesh 
at Rowriah, Jorhat.  Everything was 

arranged from Delhi.  On 7th March, 
1975,  they  were  found slBying at 
Rangapahar  Airily  anlonmerlt.  On 
the Bth March, 1975, the Assembly 

was supposed to meet.  Later Shri 
Vizol made a public statement that 

six MLAs were kindnapped by the 
security forces. So, they were running 
with the hare and hunting with the 

hounds.

The Governor has special powers 
only in Nagaland.  On the one hand 

he is the custodian of law and order; 
on the other hand, he is organising 
toppling and abduction and hiding 
of MLAs.  According to article 371A 
(b) he has special responsibilities to 

maintain law and order.  Yet, he was 
arranging toppling and adbuction of 

some simple Naga folk.

Shri Vizol complained t0 the  Lt. 
Governor, who consoled him, while 
raping democracy.  He promised that 
he will take up the matter with the 
GOC. Nagaland.  Oti the 8th March.
1975, on the Assembly day, Sema and 
five others were visible in the BSF 
,camp, Kohima.  They did not attend 
'the House' v£fiile "the Governor was 
delivering his inaugural address.

Shri Vizol wrote out his resignation 
but did not give it.  His non-Naga 
Secretary picked it up from his desk 
and gave it to the Governor without 
Shri Vizol’s consent.  It was a Sun
day.  Nagas are Christians.  It was a 
real Sabbath day In Nagaland.  The 
Governor  promptly  accepted  the 
letter of resignation.  On the 10th 
March, 1975, the NNO leader Jasokie,

**Not recorded.
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the stooge of the Congress, was aworn 
in without any trial of strength in 

the Assembly.  All the defector* of 
the  UDF  were  made  Ministers. 
Political prostitution went on unabat

ed.  In a week’s time the NNO was 

reduced to a minority.  On the 19th 
March the new UDF leader took a list 

of 33 MLAs in a House of 60 to the 
Governor and proved that the NNO 
has only a minority.  The Governor, 
Shri L. P. Singh, was told that the 
trial of strength should  be  in  the 
Assembly.  But the Governor adopted 

a doubled standard—one standaid on 
9th March and another standard on 
the 20th March.  The Assembly was 

made a fortress and entry was severely 
restricted.

The Speaker himself, unfortunately, 
became a defectoi.  In stead of fixing 
another date, the Speake- and the 
Governor conspired and Presidents 

Buie was imposed.  There was no 
dissolution  and  fiesh  elections, 

because if there is fresh election the 
NNO people, the Congress stooges, 
will  be  routed.  Therefore,  they 
wanted to continue the horte trading 
They have taken to this method.  On 
the one hand, they draft an Anti 
Defection Bill and, on the other hand, 
they  practise  the  engineering  of 

defection.

Finally, I want to know why the 
Nagaland Consultative Committee has 
not yet been constituted,  although 

the Minister was requested to con

stitute the same.

In conclusion, I will make on’y one 
request to you.  You may expunge 
the names I have mentioned, but my 
allegations should remain.  I do not 
want the names to be there.  Kindly 
spell out clearly what your views are.

THE MINISTER OF  STATE IN 
THE  MINISTRY  OF  FINANCE 
(SHRI PRANAB KUMAR MUKHER- 
JEE): Mr. Chairman.  I am grateful

to the hon. Members for their con
tribution to the Nagaland  Budget 
When the vote of account was placed 
before this House, I mentioned that...1

SHRI JYOTIRMOY BOSU: I  do 
not want to involve in that. But you 
prolonged the discussion by  saying 
that the Home Minister will enquire 

and give a reply. The Home Minister 
is sitting dumb-founded Who is going 

to give the reply—the Finance Minis
ter—about my allegation against Mr 
Ramani, the Special Secretary.

MR. CHAIRMAN:  Let peace  of
mind be with you. You are walking 
out now.

SHRI PRANAB KUMAR MUKHER- 

JEE:  When I presented the vote of
account before the House, I mentioned 
the situation under which President’s 
Rule was imposed, and there was  a 
full debate on the subject. Therefore, 
it is no use—reiterating the circum
stances under which President’s Rule 
had to be imposed.

Sir, it is clearly explained in the 
report which the Governor placed be
fore the President, and it was laid on 
the Table of this House by the Home 
Ministry. The situation was something 
extraordinary. From 9th to 18th, se
veral occurrences took place, defec
tions took place, and at the end, the 
Speaker adjourned the flouse sine die 
and explained the  situation to the 
Governor in which he himself did not 
feel security, and it was the aid.

As a result of that, if the budget 
was not passed, practically the admi
nistration would  have  come to a 
standstill. As a result of  that,  the 
Governor tried his best to find out a 
solution which could have been ac
ceptable to the various groups  there. 
But, it was not possible. In the report 

itself, it has been  mentioned that 
when the Governor contacted the lea
ders of the contending  groups and 
suggested to them  whether  they 
could sit together and sort out  the 
issue, they themselves were unable
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to sort out the issue. The Speaker did 

not agree to summon the Assembly 
so that appropriation bills could  be 
taken up. As a result of that,  the 
President’s Rule had to be imposed.

It has been pointed out by my col
league in the Home Ministry  that 
the whole purpose of keeping the As
sembly in animated suspension is to 
see that the people of Nagaland get 
the administration of the duly cons
tituted responsible people’s  govern
ment.

SHRI NOORUL HUDA  (Cachar): 
This is a bogus argument.

SHRI PRANAB KUMAR MUKHER- 
JEE:  Mr. Huda, you have developed
a habit of  interrupting every now 
and then. It may be looking bogus 
to you, but it is not a bogus argu
ment. (Interruptions) I am not yield
ing.  Mr. Chairman, I seek your pro
tection, If they are interrupting like 
this in  Parliament from the back 
benches, I am really very sorry. This 
is not the mode of talking. Mr. Chair
man, I am not yielding.

(Interruptions)

SHRI NOORUL HUDA: Shame on 
this Government.

(Interruptions)

SHRI ATAL BIHARI  VAJPAYEE 
(Gwalior):  Please do not get provok

ed.

SHRI PRANAB KUMAR MUKHER- 
JEE:  I could have maintained.  But 

you, yourself and other Members of 
the House have noted it. It is no use 
talking like this. You had just start
ed when I was making out my points. 
It may appear to be bogus to you; 
but it may appear to be very reason
able to me. We have differences  of 
opinion. That is why you are sitting 
there and I am sitting here.

MR. CHAIRMAN:  Very  good.
This depends upon each person’s level 
of intelligence and understanding.

SHRI PRANAB KUMAR MUKHER- 
JEE: Therefore, what I was suggest* 
mg to the hon. House was that it is 
not the creation of the Government of 

India. It had been suggested by  Mr. 
Jyotirmoy Bosu and the first speaker 
from his party that evereything  had 

been hatched at Delhi and some type 
of conspiracy went on; it is not a fact. 

What is a fact, I had been clearly ex
plained on the previous occasion also. 
I can reiterate that we would like 
to see very much that a responsible 
government is in power in Nagaland 
and they discharge their responsibili
ty themselves.

In this connection, I would like to 
point out and I share the concern ex
pressed by some hon. Members  that 
in a vulnerable area like Nagaland, 
definitely, we would like to see that 
the people of Nagaland who  have 
a very distrinct culture and a culture 
of the ages should be brought in the 
mainstream of our national life. There
fore, no effort Should be left unturned 
not only at the governmental  level 
but at the various other levels  to 
see that even if, unfortunately, some 
misgivings  or  misunderstandings 
develop in the minds of a section of 
the people of Nagaland—I would not 
agree that all people of Nagaland are 
hostile to the Government of India or 
they are against the mainstream of 
our national life—it should be  our 
serious effort to see that those  mis
givings or misunderstandings  could 
be done away and  they could be 
brought in the mainstream of  our 
national life. That is why  nowhere 
the Government of India has said that 
the door of dialogue is closed.  No
where has the Government of India 
said that the  underground  Nagas 
should not be given an opportunity 
to come and have their share of the 
national life and to join their efforts 
in the mainstream of the nation buil
ding as well as in the building of  a 
new Nagaland on the old tradition 
and heritage.

My humble submission to the hon. 
Members to (hat when we speak  of
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those areas, we should restrain our

selves to some extent. Because of the 
geographical position, because of  the 
peculiar racial and ethnical reasons, 
those areas have a certain  signifi
cance. Therefore, if we want to over

simplify the  problem by  saying, 

whatever is taking place in Nagaland 
nowadays is the outcome of military 
atrocities, police atrocities, we are not 
doing justice to the sentiments of the 
people of Nagaland and we are un
doing the meritorious services render
ed by the armed forces there.  We 

should not forget that the same stock 
of people are posted there. It is not 
on their own goodwill that they go 
to Nagaland to do some mischief,  as
ii has been alleged by  some hon. 
Members, They have to go there un
der the direction of the Government 

of India, under the direction of their 
seniors. They hove to discharge their 
responsibility which was entrusted to 
them. Those people who are defending 
our borders, those who are  laying 
down their livc& for the security  of 
this country, if they are entrusted to 
do the job of maintaining law and 
order in Nagaland, are discharging 

their entrusted duty only.

Now, if there  are  atrocities, if 
there are some over-doings, if there 
are some excesses, I agree, due  care 

should be taken and an investigation 
should take  place. I understand—I 
listened to the debate on the earlier 
occasion—whenever  such allegations 
are made, the Ministry of Home Af

fairs and other  appropriate  autho
rities look into them  It will be most 
unfair to say that all the military peo
ple there, all the police people there, 
who are protecting our interests, who 
are protecting our borders, in a very 
vulnerable area, are doing all sort of 
mischiefs which may be highly ex
aggerated or which may not have an 
iota of truth.  Therefore, we should 
be careful in making observations like 

that.
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Some hon. Members  straightway 

have come to a conclusion that  the 
entire Nagaland administration is be* 
ing run by the military administra
tion. It is not the fact. Keeping  in 

mind the special position of Nagaland, 

their own tradition and culture  and 
pecularity of it, and in order to place 

it in the mainstream of our national 
life, certain special provisions of  the 
Constitution have been applied  to 
Nagaland and special  powers have 
been  entrusted to the  Governor, 

Therefore, it is not the fact that we 
want to put a strait-jacket on  them. 
I agree with the hon. Member,  Mr. 

Horo, when he made an observation 
that we cannot put a strait-jacket, a 
uniform jacket, on all the  people 
there, particularly belonging to  the 

tribal area. They have their own pec
uliarities and those peculiarities  are 
to be accommodated in the  main
stream of the national life. For that, 
special provisions of the Constitution 

are being applied to Nagaland.

Mr. Chairman, Sir, it has been sug
gested that no developmental effort 
has been made in Nagaland. I have no 
hesitation in saying that  whatever 

should have beer done could not be 
done; but it is known to the Hon'ble 

House and the Hon’ble Members that 
it is not because of any other reason 
hut because of the very simple rea
son that our means are restricted and 
resources limited. If we had more re
sources, We could have given much 
more money for the development and 
developmental activities in Nagaland.

But it would not be correct to say 
that the bulk of the expenditure  is 
being made on the maintenance  of 
the police forces and for the mainten
ance of law and order. I can give you 
some small break-ups. Less than 10 
per cent of the total budget is being 
maintained for law and order and it 
is not merely to give salaries and al
lowances only to the Army and CBF, 
there is a provision for the Village 
Ghat which has been condemned by 
some of the Hon'ble Members.  But 
I feel that in an area like this, this
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type of Police force should be deve
loped because they understand  the 
language of the people and they are 
In conformity with the  traditions of 
the local people and they can  take 
care of thc problems of law and or
der there in a better way than some 
of the police forces imported  from 
outside. But even then,  taking  all 

those points into account, the total 
expenditure on the Police is less than
10 per cent. I would not like to  go 
into the details of the figures which 
are already given m the budget pro
posals, but I will mention some of the 
figures.

Even in a small State like Nagaland 
Rs. 4 crores have been allocated  for 
power, Rs, 3 crores for industry, Rs. 2 
crores for agricultue, Rs 5 crores for 
education—and I may tell you  that 
Nagaland is one of the North-Eastern 

States where the expenditure on edu
cation is much  more  compared to 
other similar Stetes.

One point has been raised by  some 
Hon’ble Member, and that is about the 
Nagaland Papei and Pulp Project.  I 
entirely share his concern that  the 
project should have been completed 
earlier. But it is, a project which  is 
practically entirely  financed by the 
Government of India, and it is a pro
ject worth Rs. 69 crores. I do hope 
that by 1977 ve will be able to take 
care of this problem.  Certain  other 
projects are coming up and, as a re
sult of the commissioning of the pro
jects and tha development of infras
tructure there, we hope that  more 
and more people of Nagaland would 
share the national  prosperity and 
development and would be brought 
into the mainstream of national life.

MR. CHAIRMAN:  Thp  qiuftio

is:

“That the respective  sums  not 
exceeding the amount'- on Revenue 
Account  and  Capita]  Account 

shown in the fourth column of the 
Order Paper be granted  to  the

President out of  the  Consolidated 

Fund of the State of Nagaland to 
complete the  sums  necessary  to 
defray the charges which will come 
in course of payment during the 

year ending thy 31st day of March,
1976, in respect of the  heads  of 
demands entered  in  the  second 
column thereof against:—

Demands Nos. 1, 3 to  9 and  12 
to 55.

The Motion was adopted.

17 hrs.

NAGALAND APPROPRIATION NO. 
(2) BILL,* 1975

THE MINISTER OF STATE W THE 
MINISTRY  OF  FINANCE  {SHRI 
PRANAB  KUMAR  MUKHERJEE): 
Sir, I beg to move fur leave to in
troduce a Bill (0 authoii»e payment 

and appropriation of  certain  sums 
from and out of the Consolidated Fund 
of the Slat<> of  Nagaland  for  the 
Services of thc financial year 1975-76.

MR.  CHAIRMAN:  Tho question
is:

“That leavo the gi an led to  in
troduce a Bill to authorise payment 

and appropriation of certain sum* 
from  and oul of the Consolidated 

Fund of the State of Nagaland for 
the services of tho financial year 
1975-76.”

The motion was adopted.

SHRI PRANAB KUMAR MUKHER
JEE:  Sir, I introduce! the Bill.

I heg to move*:f

“That the Bill to authorise pay

ment and appropriation of  certain

2,•Published in G»7ette  of  India Extraordinary.  Part II, section 
3ated 8-8-75. *

tlntroduced moved with the recommendation of the President.


